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26.03.2021.

Date: __ .01.2023

R

PRIYANKW SWAMI
Advocate

Counsel for SEIAA, U.P.
Chamber 04, Shivalik Tower

Kaushambi, Ghaziabad
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELH]
ORIGINAL APPLICATION NO. 403 OF 2022

IN THE MATTER OF:

DALJEET SINGH ... Applicant

Versus

STATE OF UTTAR PRADESH & ORS. ...Respondent(s)

Reply On Behalf Of RESPONDENT NO. 02- State Level Envi
Assessment Authority (SEIAA), Uttar Pradesh.

ronment Impact

MOST RESPECTFULLY SHOWETH: -

Preliminary submissions:-

. That the Ministry of Environment and Forest, Govt. of India through its
notification dated 14/09/2006 (as amended), herein attached as Annexure I
has made it mandatory to obtain Prior Environmental Clearance prior to
establishment or expansion of any such project or activity which is listed in

the schedule of notification.

I That the Environmental clearance shall be required for:



I11.
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L. All new projects or activities listed in the Schedule to this notification.
Expansion and modernization of existing projects or activities listed in
the Schedule to this notification with addition of capacity beyond the
limits specified for the concerned sector, that is, projects or activities

which cross the threshold limits given in the Schedule, after expansion
or modernization;
. Any change in product-mix in an existing manufacturing unit included
in Schedule beyond the specified range,
Objective of this process is to impose certain restrictions and
prohibitions on new projects or activities, or on the expansion or

modernization of existing projects or activities based on their potential

environmental impacts,

That The environmental clearance shall be taken from Central Government
in the Ministry of Environment and Forests for matters falling under
Category ‘A’ in the Schedule and at State level, the State Environment
Impact Assessment Authority (SEIAA) for matters falling under Category
‘B’ in the said Schedule, before any construction work, or preparation of

land by the project management except for securing the land, is started on
the project or activity.

That The State Environment Impact Assessment Authority (SEIAA) shall
base its decision on the recommendations of a State level Expert Appraisal
Committee (SEAC).
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That The SEIAA and SEAC, Uttar Pradesh have been constituted by
Ministry of Environment and Forest &amp; CC, Govt. of India vide
notification bearing no. S.0 3338(E) dated. 16.10.2017 (herein attached as
Annexure II) and subsequently reconstituted through notification bearing

no. S.0. 2276(E) dated 11/06/2021(herein attached as Annexure II)

That Directorate of Environment, Govt. of U.P. has been declared to
function as Secretariat to these statutory bodies i.e. SEIAA and SEAC by

State Government.

That all such project proposals received to the SEIAA, UP for Prior
Environmental Clearance are dealt according to the EIA Notification, 2006

(as amended) herein attached as Annexure IV (Same as Annexure I).

That it becomes necessary to mention here that auction and/or mining leases
in the District are granted by mining Department and District
Administration, for which prior environmental clearance is a prerequisite in
cases where grant of new leases or renewal of leases have been undertaken
after 14/09/2006, i.e. date of issuance is EIA notification, 2006. District
Administration/ Department of Geology and Mining U.P. regulates mining
in terms of area, quantity, exploration/replenishment, preparation of fresh
District Survey Report, amendment in District Survey Report, controls and
regulates the actual mining work in the field. The cases of illegal
mining/violations may also be provided/ dealt by the District

Administration/ Department of Geology and Mining.
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We as an organization has very limited authority and resources thereby
restricting our scope of work. SEIAA draws its delegated authority and

responsibilities from the by Ministry of Environment and Forest.

That the present application is in grievances that Project Proponent-M/s,
Star Mines, (hereinafter referred as- “PP”) was awarded lease for sand
mining in village Bartha Korsi, Tehsil-Behat Distt. Saharanpur, Uttar
Pradesh. Allegedly, The miner is illegally carrying on underwater mining in
Yamuna River by using heavy machinery and is thereby even diverting the
natural flow of Yamuna River which is causing the risk of floods in the rural
areas of Haryana. The said mining is also endangering flora and fauna and
riverine ecology. In support of his grievances, the applicant has enclosed
photographs which reflect use of heavy machinery for alleged illegal mining
being done in utter violation of Sustainable Sand Mining Management
Guidelines, 2016.

That the PP was granted Mining Lease in respect of Gata No. 1. Village
Barthakorsi. Tehsil Behat District Saharanpur, U.P (hereinafter referred to as
“the said mine”) admeasuring 36.00 Hectares, for excavation/mining of

about 7,56,000/- cubic meter per annum of Sand, bajri and boulder.

That This Hon’ble Tribunal, vide order dated 21 .04.2022, constituted a Joint
Committee comprising of CPCB, Uttar Pradesh State Environment Impact
Assessment Authority (UPSEIAA) and State PCB, Director, Department of
Mines, Government of Uttar Pradesh and District Magistrate and
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Superintendent of Police, Saharanpur and directed the same to submit factual

and action taken report within two months. In acquiescence thereof. report of

the Joint Committee was submitted to this Hon’ble Tribunal vide email

dated 13.07.2022, herein attached as Annexure V.

XIHI  That another original application filed by the present applicant registered as

OA No. 403/2022 titled as Daljeet Singh Vs. State of U.P. is pending before

this Tribunal and the present matter is currently being heard with the

aforementioned.

It is submitted that an online Application dated 03.05.2020, Proposal
No-SIA/UP/MIN/53028/2020 was made by the project proponent,
Shri Deepak Chaudhari (Partner) M/s Star Mines for issuance of grant
of Terms of Reference for River Sand/Bajari/Boulder Mining Project
at Khand no. 01, Village-Bartha Korsi, Tehsil-Behat, District-

Saharanpur, U.P. (area-36.0 Ha.)

That the case was considered in 466" SEAC Meeting dated
02/06/2020 wherein, a presentation was made by project proponent
along with their consultant M/s Ind Tech House Consult. The
proponent, through the documents submitted and the presentation
made, informed the committee regarding the project.The committee

discussed the matter and recommended to issue the terms of reference

N S N S g T ——— i T NN
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(ToR) for the preparation of EIA. Concerned copy of minutes, dated:

02.06.2020 is being filed herewith and marked as Annexure VI

That, the case was Subsequently considered in 374™ SEIAA Meeting
12.06.2020 wherein, SEIAA agreed with the recommendations of the
SEAC to issue the additional ToR’s to proposed project for
conducting EIA studies. The SEIAA also added additional ToR

points. Concerned copy of minutes, dated: 12.06.2020 is being filed

herewith and marked as Annexure VII.

Further, SEIAA, vide letter no. 157/Parya/SEAC/5653/2019 dated:
30.06.2020 issued grant of Terms of Reference for River
Sand/Bajari/Boulder Mining Project at Khand no. 01, Village-Bartha
Korsi, Tehsil-Behat, District-Saharanpur, U.P. (area-36.0 Ha.).

Concerned copy of ToR letter dated 30/06/2020 is being filed
herewith and marked as Annexure VIII.

After the grant of ToR an online Application dated 25.11.2020,
Proposal No- SIA/UP/MIN/58603/2020 was made by the project
proponent, Shri Deepak Chaudhari (Partner) M/s Star Mines for
issuance  of grant of Environment Clearance for River
Sand/Bajari/Boulder Mining Project at Khand no. 01, Village-Bartha
Korsi, Tehsil-Behat, District-Saharanpur, U.P. (area-36.0 Ha.).




428

Chronologically, the case was considered in 509th SEAC Meeting
Dated 09/12/2020 wherein, a presentation was made by project
proponent along with their consultant M/s Ind Tech House Consult.
The proponent, through the documents submitted and the presentation

made, informed the committee regarding the project.

The committee discussed the matter and recommended grant of
Environment Clearance for the proposed project along with the
general and specific conditions. Concerned copy of minutes, dated:

09.12.2020 is being filed herewith and marked as Annexure IX.

That the case was considered in 433" SEIAA Meeting dated
04.01.2021 wherein, SEIAA noted that SEAC has recommended to
grant EC to the above project. SEIAA gone through file and
documents and found that in issued ToR and in approved mining plan
geo-coordinates of workable and non-workable area is not mentioned.
Hence SEIAA opined that project proponent shall clarify the same.
Concerned copy of minutes, dated: 04/01/2021 is being filed herewith

and marked as Annexure X.

That the PP had submitted his clarification on 15.01.202] regarding
query raised by SEIAA. Later, the case was considered in 454"SEIAA
Meeting  10.03.2021  wherein, SEIAA agreed with the
recommendations of the SEAC to grant the prior Environment

Clearance to the proposed project along with all the general and
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specific conditions as suggested by SEAC also adding certain specific
conditions along with it. Concerned copy of minutes, dated:
10/03/2021 is being filed herewith and marked as Annexure XI.

10.  That SEIAA, vide letter no. 843/Parya/SEIAA/5989-5653/2020 dated:
26.03.2021 issued grant of Environment Clearance for River
Sand/Bajari/Boulder Mining Project at Khand no. 01, Village-Bartha
Korsi, Tehsil-Behat, District-Saharanpur, U.P. (area-36.0 Ha.).
Concerned copy of Environment Clearance letter dated 26/03/2021 is
being filed herewith and marked as Annexure XII.
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PRAYER

Itis, therefore, most respectfully prayed that this Hon’ble Tribunal may graciously
be pleased to:

i Dismiss this Application with Exemplary cost Or
ii.  Pass any such other order as may deem fit,

Counsel for SEIAA, U.P.
Chamber 04, Shivalik Tower
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 403 OF 2022

IN THE MATTER OF:
DALJEET SINGH ... Appellant
Versus
STATE OF UTTAR PRADESH & ORS. ...Respondent(s)
AFFIDAVIT

Affidavit of Sh. ANURAG KUMAR YADAV, aged about 46 years s/o Sh.
P.N.Singh , presently posted as DEPUTY DIRECTOR. DIRECTORATE OF
ENVIRONMENT U.P., having office at E-12/1.NOIDA, Uttar Pradesh..

1. That I am posted as stated above and well conversant with the facts of the
present case and as such competent to swear this affidavit before this
L Trlbuna] N\
.'--":”’2 That thexaqcompanymg reply has been drafted by our counsel upon
: S mstructlohsbased on official record.
3 Tha[;/the. contents of the accompanying reply are true and correct and the

kpowledge has been derived from official records and nothing material has

X

DEPONENT

been concealed there from.
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23 JAN 203

VE TION

affirm i is day of January, 2023,
Verified on solemn ation at New Delhi on this 2.3 day it
3 i ' rrect :
m?me contents of the foregoing affidavit are true ade co! | cmmlwsta}ed i
knowledge and no part of it is false and nothing material has been
wledge

DEPONENT
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(Published in the Gazette of India, Extraordinary, Part-ll, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS
New Delhi 141 September, 2006
Notification
S.0. 1533(E). - Whereas, a draft notification under sub-rule (3) of Rule 5 of the

Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
Néw projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of Indias, unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18w May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact Assessment
Authority (SEIAA), to be constituted by the Central Government in consultation

with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part II, section 3, sub-section (ii) vide
number S.0. 1324 (E) dated the 15n September ;2005 inviting objections and suggestions
from all persons likely to be affected thereby within a period of sixty days from the date on

which copies of Gazette containing the said notification were made available to the public:

And whereas, copies of the said notification were made available to the public on 157
September, 2005;

And whereas, all objections and suggestions received in response to the above
mentioned draft notification have been duly considered by the Central Government:

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of
sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of the
notification number S.0. 60 (E) dated the 27 January, 1994, except in respect of things done
or omitted to be done before such supersession, the Central Government hereby directs that
on and from the date of its publication the required construction of new projects or activities or
the expansion or modernization of existing projects or activities listed in the Schedule to this
notification entailing capacity addition with change in process and or technology shall be

1 00 1T G0, G TV (o, (0); V(0 i, G, (B (), Giv)y (), (i) (@), (o), iy (v (), (b, (0, () (50, (i) Ca), (), (i, (xiv) (), (b, (xv)

(), (b, (1) (4), (b), (i) VI (@), (B VIL& VI 2 o Niotification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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undertaken in any part of India only after the prior environmental clearance from the Central
Government or as the case may be, by the State Level Environment

Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this

notification.

iIncludes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the

project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification:

(ii) Expansion and modernization of existing projects or activities listed in the Schedule
to this notification with addition of capacity beyond the limits specified for the concerned
sector, that is, projects or activities which cross the threshold limits given in the Schedule,
after expansion or modernization;

(iii) Any change in product - mix in an existing manufacturing unit included in Schedule

beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

(2) The Member-Secretary shall be a serving officer of the concerned State Government or

Union territory administration familiar with environmental laws.

(3) The other two Members shall be either a professional or expert fulfilling the eligibility

criteria given in Appendix VI to this notification.

1< 10: 111 (i id)s TV (@), (b); V(i) (i, GiiMa), (B, (e, Giv), (v) (vi) (o), (b, (vi, (viii) (@), (b, (ix), (x), (31, (x3i) (@), (b , (xii, (xiv) (a), (b), (x+)
(@), (o), (xvi) ), () (xvii; VI(a), (b): VI VIL 0 Niotification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1l. and
Section 3, Sub-section (i), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

'"(7) All decisions of the SEIAA shall be taken in a meeting and shall ordinarily be

(i)

(i)

(ii)

unanimous:
Provided that, in case a decision is taken by maijority, the details of views, for and against

it, shall be clearly recorded in the minutes and copy thereof sent to MoEF "

Categorization of projects and activities:-

All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on
human health and natural and man made resources.

All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall
require prior environmental clearance from the Central Government in the Ministry of
Environment and Forests (MoEF) on the recommendations of an Expert Appraisal
Committee (EAC) to be constituted by the Central Government for the purposes of this
notification;

All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (i) of
paragraph 2, or change in product mix as specified in sub paragraph (iii) of paragraph 2,
but excluding those which fulfill the General Conditions (GC) stipulated in the Schedule,
will require prior environmental clearance from the State/Union territory Environment
Impact Assessment Authority (SEIAA). The SEIAA shall base its decision on the
recommendations of a State or Union territory level Expert Appraisal Committee (SEAC)
as to be constituted for in this notification. " “In the absence of a duly constituted SEIAA

15 T 1L i)y (s BV (), (b V (i), (i), (i, (b), (€), (iv), (v}, vi) Ga), (), (vi (viii) (o), (b, (ix), (x), (xid, (xii) (), (b) , (xiii), (xiv) (@), (B), (xv)
(@), (b), (xvi) (o), (b), xvils VE (@), (0): VL& VITL 440 Notification, S.0. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-11, and
Section 3, Sub-section (i), No. 2002] New Delhi, Tuesday, November I, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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or SEAC, a Category ‘B’ project shall be considered at Central Level as a Category 'B'

project,”

Screening, Scoping and Appraisal Committees -
The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively

EAC and SEAC's shall meet at least once every month.

The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation

with the concerned State Government or the Union territory Administration with identical

(@)

composition,

The Central Government may, with the prior concurrence of the concerned State

(b)
Governments or the Union territory Administrations, constitutes one SEAC for more than

one State or Union territory for reasons of administrative convenience and cost;

The EAC and SEAC shall be reconstituted after every three years;

The authorised members of the EAC and SEAC, concerned, may inspect any site(s)
connected with the project or activity in respect of which the prior environmental
clearance is sought, for the purposes of screening or scoping or appraisal, with prior

()
(d)

notice of at least seven days to the applicant, who shall provide necessary facilities for

the inspection;
(e) The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus

cannot be reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix I, after the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy

T T8 T Gi), ()3 1V (), (b); V (i), (i), (iii)(a), (b, (c), (iv), (v), (vi) (), (), (viidy (Vi) (), (), (I, (x)y (), (xid) (), (b, (xiii, (xiv) (@), (b). (xv)
(), (b), (xvi) @), (b, (xvii); VI @), (03 VL& VIIL ¢y o Niotification, S.0. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3. Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC

notification S.0.1533(E) dated 14.09.2006
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of the pre-feasibility project report except that, in case of construction projects or activities
(item 8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the

conceptual plan shall be provided, instead of the pre-feasibility report.

7.  Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of

four stages, all of which may not apply to particular cases as set forth below in this

notification. These four stages in sequential order are:-

« Stage (1) Screening (Only for Category ‘B’ projects and activities)

« Stage (2) Scoping
« Stage (3) Public Consultation
« Stage (4) Appraisal

|. Stage (1) - Screening:
In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an

application seeking prior environmental clearance made in Form 1 by th
level Expert Appraisal Committee (SEAC) for determining whether or not the project or
activity requires further environmental studies for preparation of an Environmental Impact
EIA) for its appraisal prior to the grant of environmental clearance depending

e concerned State

Assessment (
up on the nature and location specificity of the project . The projects requiring an

Environmental Impact Assessment report shall be termed Category ‘B1' and remaining

projects shall be termed Category ‘B2’ and will not require an Environment Impact

Assessment report. For categorization of projects into B1 or B2 except item 8 (b), the

Ministry of Environment and Forests shall issue appropriate guidelines from time to time.

Il. Stage (2) - Scoping:
h the Expert Appraisal Committee in the case of

e level Expert Appraisal Committee in the case
cluding applications for expansion and/or

(i) “Scoping™ refers to the process by whic
Category ‘A’ projects or activities, and Stat

of Category 'B1' projects or activities, in
modernization and/or change in product mix of existing projects or activities, determine

detailed and comprehensive Terms Of Reference (TOR) addressing all relevant
n Environment Impact Assessment (EIA)

ch prior environmental clearance is
level Expert Appraisal Committee

environmental concerns for the preparation of a
Report in respect of the project or activity for whi
sought. The Expert Appraisal Committee or State

(b, (vil), (viid) (), (b, (0X): (X (xi), (xii) (), (B) , (i), (xiv) (@), (b) (xV)

cation, S.0. 3067(E) dated 01.12.2009 of the
in the Gazette of India, Extraordinary, Part-II, and
uesday, November 1, 2009: an amendment to EC

15 10 TH1 Q). (i) 1V (), (b Y (O (i), (i), (b, (€), (i), (v), (vi) (),
(), (b), (xvi) (a), (D), (xvily; VI (@), (0 VIL& VI e 00 Notifi
Ministry of Environment and Forests, (Published
Section 3, Sub-section (i), No. 2002] New Delhi, T
notification S.0.1533(E) dated 14.09.2006




438

concerned shall determine the Terms of Reference on the basis of the information
furnished in the prescribed application Formi1/Form 1A including Terns of Reference
proposed by the applicant, a site visit by a sub- group of Expert Appraisal Committee or
State level Expert Appraisal Committee concerned only if considered necessary by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be
available with the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned. All projects and activities listed as Category ‘B' in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and
will be appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert Appraisal
Committee or State Level Expert Appraisal Committee as concerned within sixty days of
the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-
construction activities .If the Terms of Reference are not finalized and conveyed to the
applicant within sixty days of the receipt of Form 1, the Terms of Reference suggested by
the applicant shall be deemed as the final Terms of Reference approved for the EIA
studies. The approved Terms of Reference shall be displayed on the website of the
Ministry of Environment and Forests and the concerned State Level Environment Impact

Assessment Authority.
(iii) Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the EAC or SEAC concerned at this stage

itself. In case of such rejection, the decision together with reasons for the same shall be

communicated to the applicant in writing within sixty days of the receipt of the application.

Ill. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity
are ascertained with a view to taking into account all the material concerns in the project or
activity design as appropriate. All Category ‘A’ and Category B1 projects or activities shall

undertake Public Consultation, except the following:-

(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule).

15 10 L0 (i), (i TV (8, (b); V(i) (i), Gifi)a), (b), (c)y (iv), (v), (vi) (@), (), (vii), (vidi) (a); () (ix), (), (xi), (xii) (), (b, (xiii), (xiv) (3), (B), (xv)
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Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-I1, and
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(b) all projects or activities located within industrial estates or parks (item 7(c) of the

Schedule) approved by the concerned authorities, and which are not disallowed in

such approvals.

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not involve

any further acquisition of land.

maintenance dredging provided the dredged material shall be disposed within port

limits.";

" “(d) Al Building or Construction projects or Area Development projects (which do not

(i)
(a)

(b)

(ii)

(iv)

contain any category ‘A’ projects and activities) and Townships (item 8(a) and 8(b) in

the Schedule to the notification).”

e) all Category ‘B2’ projects and activities.

f) all projects or activities concerning national defence and security or involving other

strategic considerations as determined by the Central Government.

The Public Consultation shall ordinarily have two components comprising of:-

a public hearing at the site or in its close proximity- district wise, to be carried out in the

manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

obtain responses in writing from other concerned persons having a plausible stake in the

environmental aspects of the project or activity.

the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control
Committee (UTPCC) concerned in the specified manner and forward the proceedings to
the regulatory authority concerned within 45(forty five ) of a request to the effect from the

applicant.

in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the
specified period, and/or does not convey the proceedings of the public hearing within the
prescribed period directly to the regulatory authority concerned as above, the regulatory

1: 18 THL (i), (s TV (@), (bX 'V (0. (i), (iii)a), (b). (<),
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authority shall engage another public agency or authority which is not subordinate to the
regulatory authority, to complete the process within a further period of forty five days,

(v)  If the public agency or authority nominated under the sub paragraph (i) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to
conduct the public hearing in a manner which will enable the views of the concerned
local persons to be freely expressed, it shall report the facts in detail to the concerned
regulatory authority, which may, after due consideration of the report and other reliable

information that it may have, decide that the public consultation in the case need not

include the public hearing

(V) For obtaining responses in writing from other concerned persons having a plausible
stake in the environmental aspects of the project or activity, the concerned regulatory
authority and the State Pollution Control Board (SPCB) or the Union territory Pollution
Control Committee (UTPCC) shall invite responses from such concerned persons by
placing on their website the Summary EIA report prepared in the format given in
Appendix IllA by the applicant along with a copy of the application in the prescribed form,
within seven days of the receipt of a written request for arranging the public hearing.
Confidential information including non-disclosable or legally privileged information
involving Intellectual Property Right, source specified in the application shall not be
placed on the web site. The regulatory authority concerned may also use other
appropriate media for ensuring wide publicity about the project or activity. The requlatory
authority shall, however, make available on a written request from any concerned person
the Draft EIA report for inspection at a notified place during normal office hours till the
date of the public hearing. All the responses received as part of this public consultation

process shall be forwarded to the applicant through the quickest available means.

After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes
in the draft EIA and EMP. The final EIA report, so prepared, shall be submitted by the
applicant to the concerned regulatory authority for appraisal. The applicant may
alternatively submit a supplementary report to draft EIA and EMP addressing all the

(vii)

concerns expressed during the public consultation.

IV.  Stage (4) - Appraisal

1 105 TEE €0, id); 1V (8), (B); V(i) (00, (E0)(®), (B, (€, (Iv), (v), (vi) (), (b), (vil, (viil) (@), (b, (i), (). (xi), (xid) (@), (b) . (xiii), (xiv) (@), (), (xv)
(), (0), (xvi) (@), (b, (Vi VI(@), (O VIL&VIL 04 0 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-11, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November I, 2009; an amendment to EC
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Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA
report, outcome of the public consultations including public hearing proceedings,

submitted by the applicant to the regulatory authority concerned for grant of
environmental clearance. This appraisal shall be made by Expert Appraisal Committee or
State Level Expert Appraisal Committee concerned in a transparent manner in a
proceeding to which the applicant shall be invited for furnishing necessary clarifications
in person or through an authorized representative. On conclusion of this proceeding, the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
make categorical recommendations to the regulatory authority concerned either for grant
of prior environmental clearance on stipulated terms and conditions, or rejection of the

application for prior environmental clearance, together with reasons for the same.

The appraisal of all projects or activities which are not required to undergo public
consultation. or submit an Environment Impact Assessment report, shall be carried out
on the basis of the prescribed application Form 1 and Form 1A as applicable, any other
relevant validated information available and the site visit wherever the same is
considered as necessary by the Expert Appraisal Committee or State Level Expert

Appraisal Committee concerned.

The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of

the final Environment Impact Assessment report and other documents or the receipt of
Form 1 and Form 1 A, where public consultation is not necessary and the

recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee shall be placed before the competent authority for a final decision within the
next fifteen days .The prescribed procedure for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or

Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity
in the case of mining projects or for the modernization of an existing unit with increase in

Ministry of Environment and Forests, (Published in the G
Section 3. Sub-section (ii), No. 2002] New Delhi, Tuesday,
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the total production capacity beyond the threshold limit prescribed in the Schedule to this
notification through change in process and or technology or involving a change in the
product ~mix shall be made in Form | and they shall be considered by the concerned
Expert Appraisal Committee or State Level Expert Appraisal Committee within sixty days,
who will decide on the due diligence necessary including preparation of EIA and public

consultations and the application shall be appraised accordingly for grant of environmental

clearance.

8. Grant or Rejection of Prior Environmental Clearance (EC):

() The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of
the recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned or in other words within one hundred and five days of the receipt of
the final Environment Impact Assessment Report, and where Environment Impact
Assessment is not required, within one hundred and five days of the receipt of the

complete application with requisite documents, except as provided below.

(i) The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases
where it disagrees with the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned, the regulatory authority shall request
reconsideration by the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned within forty five days of the receipt of the recommendations of the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned while
stating the reasons for the disagreement. An intimation of this decision shall be
simultaneously conveyed to the applicant. The Expert Appraisal Committee or State Level
Expert Appraisal Committee concerned, in turn, shall consider the observations of the
regulatory authority and furnish its views on the same within a further period of sixty days.
The decision of the regulatory authority after considering the views of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned shall be final and
conveyed to the applicant by the regulatory authority concerned within the next thirty days.

(iii) In the event that the decision of the regulatory authority is not communicated to the
applicant within the period specified in sub-paragraphs (i) or (i) above, as applicable, the

1 10 111 (i), Giiy; TV (@), (b): V(i) (i), (ii)@), (b), (€), (iv), (v), (i) (a), (b, (vid), (viid) (a), (b, (ix), (x)y (xi)s (xii) (a), (b}, (xiii), (xiv) (a), (b), (xv)
(8 (b, (i) (a), ©), (x¥8: VI (@ (O V& VITL (o 410 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
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applicant may proceed as If the environment clearance sought for has been granted or
denied by the reguiatoty authority in terms of the final recommendations of the Expert

Appralaal Committee or Slate Lavel Expert Appraisal Committee concernec

(iv)  On expiry of the perlod specified for decision by the regulatory authority under paragraph
(i) and (i) above, as applicable, the decision of the requlatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal

Committee concerned shall be public documents

(v) Clearances from other regulatory bodies or authorities shall not be required prior to
receipt of applications for prior environmental clearance of projects or activities, or
screening, or scoping, or appraisal, or decision by the regulatory authority concerned,
unless any of these is sequentially dependent on such clearance either due to a

requirement of law, or for necessary technical reasons

(vi) Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall
make the application liable for rejection, and cancellation of prior environmental clearance
granted on that basis. Rejection of an application or cancellation of a prior environmental
clearance already granted, on such ground, shall be decided by the regulatory authority,

after giving a personal hearing to the applicant, and following the principles of natural

justice.

9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start
of production operations by the project or activity, or completion of all construction
operations in case of construction projects (item 8 of the Schedule), to which the
application for prior environmental clearance refers. The prior environmental clearance
granted for a project or activity shall be valid for a period of ten years in the case of River
Valley projects (item 1(c) of the Schedule), project life as estimated by Expert Appraisal

Committee or State Level Expert Appraisal Committee subject to a maximum of thirty
the case of all other projects and activities.

years for mining projects and five years in
nd Townships [item 8(b)], the validity

However, in the case of Area Development projects a
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period shall be limited only to such activities as may be the responsibility of the applicant
as o developer. This period of validity may be extended by the regulatory authority
concerned by a maximum period of five years provided an application is made to the
regulatory authority by the applicant within the validity period, together with an updated
Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of the
Schedule) In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10.  Post Environmental Clearance Monitoring:

V*ixa) In respect of Category ‘A’ project, it shall be mandatory for the project proponent to
make public the environment clearance granted for their project along with the
environmental conditions and safeguards at their cost by prominently advertising it at
least in two local newspapers of the district or State where the project is located and in
addition, this shall also be displayed in the project proponent's website permanently.

(b) In respect of Category ‘B’ projects, irrespective of its clearance by MoEF / SEIAA, the
project proponent shall prominently advertise in the newspapers indicating that the
project has been accorded environment clearance and the details of the MoEF website
where it is displayed.

(c) The Ministry of Environment and Forests and the State/Union Territory Level
Environmental Impact Assessment Authorities (SEIAAs), as the case may be, shall also
place the environmental clearance in the public domain on Governmental portal.

(d) The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition to
the relevant offices of the Government who in turn has to display the same for 30 days
from the date of receipt.”;

V(i) It shall be mandatory for the project management to submit half-yearly compliance
reports in respect of the stipulated prior environmental clearance terms and conditions in
hard and soft copies to the regulatory authority concerned, on 1stJune and 1st December
of each calendar year.

V(i) All such compliance reports submitted by the project management shall be public
documents. Copies of the same shall be given to any person on application to the
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concerned regulatory authority. The latest such compliance report shall also be displayed

on the web site of the concerned regulatory authority.

11.  Transferability of Environmental Clearance (EC):
A prior environmental clearance granted for a specific project or activity to an applicant

may be transferred during its validity to another legal person entitied to undertake the
project or activity on application by the transferor, or by the transferee with a written “no
objection” by the transferor, to, and by the regulatory authority concerned, on the same
terms and conditions under which the prior environmental clearance was initially granted,
and for the same validity period. No reference to the Expert Appraisal Committee or State

Level Expert Appraisal Committee concerned is necessary in such cases.

12.  Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact Assessment
(EIA) notification number S.0.60 (E) dated 27w January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to
the extent that in case of all or some types of applications made for prior environmental
clearance and pending on the date of final publication of this notification, the Central
Government may relax any one or all provisions of this notification except the list of the
projects or activities requiring prior environmental clearance in Schedule | , or continue
operation of some or all provisions of the said notification, for a period not exceeding one

year from the date of issue of this notification.
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_1___________THE GAZETTE_OF 1ND_U_\ : EXTRAORDINARY [PART I—SEC. 3(ii)]
3 Member Secretary, -Member Secremry_ /i
Untar Pradesh Pollution Control Board

2 The Chairman and Members of the Authority, Uttar Pradesh shall hold office l’u‘nmofmmﬁmn[hg
date of publication of this order in the Official Gazette.

3. The Authonty, Uttar Pradesh shall exercise such powers and follow such procedures as enumerated in the said
notification.

4. The Authority, Uttar Pradesh shall take its decision after the recommendations of the State Level Expert Appraisal
Commiltee constituted under paragraph 5 of this notification for the State of Utar Pradesh.

5. To assist the Authority, Uttar Pradesh, the Central Government in consultation with the State Government of Uttar
Pradesh, hereby constitutes the State Expert Appraisal Commitiee (SEAC) (hereinafter in this notification referred (o s
SEAC, Uttar Pradesh) comprising of the following Members, namely:—

1. Dr. (Prof.) S.N. Singh -Chairman;

645 A/797, Janki Vihar Colony, (Saraswatipuram), Jankipuram
Extension, Lucknow - 226031, Uttar Pradesh

2% Dr. Sarita Sinha -Menber;
2/146, Vivek Khand-1l, Gomti Nagar,
Lucknow - 226010, Utiar Pradesh

3 Dr. Arvind Mathur -Member;
Remote Sensing Application Centre, Uttar Pradesh,
Sector - G, Jankipuram, Kursi Road,

Lucknow- 226021, Uttar Pradesh

4 Dr. Virendra Mishra “Member;
538 K/1681 Near Water Tank,
Triveni Nagar I1, Sitapur Road,

X | Dr. Pramod Kumar Mishra ' ik “Member,
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[T 1w 3(ii)) TR ] AT 2 ST 5
9. Shri Ramesh Chandra Katariya “Member;
Q-404, Anupam Apurtment,
East Arjun Nagar, Shahdara, Delhi- 110032
10, Prof. S K. Upadhyay “Member,
40, Naysheel Dham, Bithore Road, Kalyanpur, Kanpur -208017,
Uttar Pradesh
1. Dr. Ajoy Kumar Mandal “Member;

D-68, Ground Floor, Sham Nagar,
Khyala Road, New Delhi —110018

125 Shri Meraj Uddin -Member;
278/49, Khursheed Villa,

Tayal Vihar Colony, Aishbagh Road,
Lucknow - 226004, Uttar Pradesh

13. Shri Rajive Kumar -Member;
Raghusatyam, B-2/4,

Vijyant Khand. Gomti Nagar,
Lucknow - 226010, Uttar Pradesh
14. Director, Environment, -Secretary.
Government of Uttar Pradesh

! hairman and Members of SEAC, Uttar Pradesh shall hold office for a term of three years from the date of
_pubhcaumoflhsordﬂm the Official Gazette.

7. The SEAC, Uttar Pradesh shall exercise such powers and follow such procedures as enumerated in the said
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the | Ith June, 2021.

T S.0. 2276(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the
[',l‘i\ffll‘unl*m:.m (Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of
Imlm in the erstwhile Ministry of Environment and Forests. number S.0. 1533(E), dated the
I‘! September, 2006 (hereinafier referred 1o as the said notification), and in supersession of the notification
of the Government of India in the Ministry of Environment, Forest and Climate Change number
S.0. 3338(E), dated the 16™ October, 2017, except as respects things done or omitted 10 be done before
such supersession, the Central Government in consultation with the State Government of Uttar Pradesh,
hereby constitutes the State Level Environment Impact Assessment Authority (SEIAA) (hereinafter
referred to as the Authority, Uttar Pradesh) comprising of the following Members, namely: -

(1) @) (3) l
L. | Dr. Rajiv Kumar Garg Chairman; \

17, Rana Pratap Marg, Lucknow

]

Shri Parasnath Member;
House No. 2/386

Vinamrakhand Gomti Nagar, Lucknow
3. | Member Secretary Member Secretary. \
Uttar Pradesh Pollution Control Board

2L The Chairman and Members of the Authority, Uttar Pradesh shall hold office for a term of three
years from the date of publication of this notification in the Official Gazette.

3 The Authority, Uttar Pradesh shall exercise such powers and follow such procedures as specified in
the said notification.

4. The Authority, Uttar Pradesh shall take its decision on the recommendations of the State Level
Expert Appraisal Committee -1(SEAC-1) constituted under paragraph 5 for the State of Uttar Pradesh.

5. For the purpose of assisting the Authority, Uttar Pradesh, the Central Government in consultation
with the State Government of Uttar Pradesh, hereby constitutes two State Level Expert Appraisal
Committees, that is, the State Level Expert Appraisal Committee-1 and State Level Expert Appraisal
Committee-2 (hereinafter referred to as the SEAC-1 and SEAC-2, Uttar Pradesh) comprising of the

following Members, namely: -

SEAC-1, Uttar Pradesh:

(1) (2) (3)
1. | Shri Rajiv Kumar Chairman;
Raghusatyam

B-2/4 Vijyantkhand Gomti Magar
Lucknow-226010

2. | Dr. Ajai Mishra Member;
Department of Geology, Lucknow University
Lucknow-226007
Member;

3 Mr Om Prakash Srivastava
H-150, Southcity PGI Road, Lucknow- 226025
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4. | Dr. Brij Bihari Awasthi Member;
Flat No. 503, Tower-M, Rohtash Plumeriya Apartment, Vibhuti
Khand, Gomti Nagar,
Lucknow- 226010
9 Shri Umesh Chand Sharma Member;
’ 88A. Manas Nagar, Shnhgim_i. Agra-282010
6. Dr. Ratankar Member;
Birbal Sahni Institute of Palacosciences,
/53. University Road, Lucknow-226007
7! Director, Member Secretary.
/ Environment Department. Govt. of UP
SEAC-2, Uttar Pradesh:
(1) [ @) 3)
1. | Dr Harikesh Bahadur Singh Chairman;
13/21, Vikas Nagar, PO Vikas Nagar, Lucknow-226022
2. Dr. Amrit Lal Haldar Member;
7/554A. Vikas Nagar (Opp CIMAP Colony), Northern Gate,
Lucknow-226022
Member;

3. | Dr. Dineshwar Prasad Singh
Flat No. B0701, Godrej Summit,
Expressway, Haryana-122006
4. | Shri Tanzar Ullah Khan Member;
B-904 Antrarish Apartment, Sec-52. Noida, U.P.

Sector-104, Dwaraka

5. | Prof. Jaswant Singh Member;
Head of Environment Science Department, Dr. Ram Manohar
Lohia Awadh University, Ayodhya- 224001
6. | Dr. Shiv Om Singh, 8, Urmilla Vihar, Kampoo, Lashkar, Gwaliar- Member;
474001
Madhya Pradesh
Member Secretary.

7. Director,
Environment Department. Govt. of UP

6 The Chairman and Members of the SEAC-1 and SEAC-2, Uttar Pradesh shall hold office for a term

of three years from the date of publication of this notification in the Official Gazette.
The SEAC-1 and SEAC-2, Uttar Pradesh shall exercise such powers and follow such procedures as

i
specified in the said notification.

8. The SEAC-1 and SEAC-2, Uttar Pradesh shall function on the principle of collective responsibility
and the Chairman shall endeavor to reach a consensus in each case, and if consensus cannot be reached, the

view of the majonly shall prevail
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9. In order to avoid any conflict of interest -

(a)  the Chairman and Members of the Authority. Uttar Pradesh and SEAC-1 and SEAC-2.
Uttar Pradesh shall declare as to which consulting organisation they have been associated
with and also the project proponents;

(b) the Chairman and Members of the Authority, Uttar Pradesh and SEAC-I and SEAC-2,
Uttar Pradesh shall not undertake any consultation or associate with preparation of
Environmental Impact Assessment (EIA) Environment Management Plan for a pi'0je.ct,

which is to be appraised by the Authority, Uttar Pradesh and SEAC-1 and SEAC-2, Uttar

Pradesh during their tenure: and
(c) if in the past five years, the Chairman or any of the Members of the Authority. Uttar
Pradesh and SEAC-1 and SEAC-2, Uttar Pradesh have provided consultancy services Or

conducted EIA studies for any project proponent, in that event they shall recuse themselves
ttar Pradesh and SEAC-1 and SEAC-2, Uttar Pradesh

from the meeting of the Authority, U

in the process of appraisal of any project being proposed by such proponents.
10. Government of Uttar Pradesh shall notify an agency to act as Secretariat for the Authority. Uttar
Pradesh and SEAC-1 and SEAC-2, Uttar Pradesh and the Secretariat shall provide all financial and logistic
support including accommodation, transportation and such other facilities in respect of all their statutory

functions.
I1. The sitting fee, travelling allowances
Authority, Uttar Pradesh and SEAC-1 and SEAC

and dearness allowances to the Chairman and Members of the
the rules of the State

-2, Uttar Pradesh shall be paid as per

Government of Uttar Pradesh.
[F. No. J.11013-43/2007-A.1I(D PLl)
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.
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To,
The Registrar
National Green Tribunal
Principal Bench
New Delhi,

E-mail : judicial-ngt@gov.in

Sub.-Compliance to the direction issued on 21.04.2022 by Hon'ble
National Green Tribunal in O.A. No. 201/2022 Daljeet Singh Vs.

State of Uttar Pradesh.

Sir,
With reference to the subject mentioned above kindly find enclosed herewith

the Joint Committee Report of representative of CPCB, UPPCB, SIEEA, U.P,
Director Departmcnt of Mines, Govt. of U.P. and the District Magistrate in
compliance of the order issued on 21% April 2022 by Hon'ble National Green Tribunal

in O.A. No. 201/2022 Daljeet Singh Vs. State of Uttar Pradesh.

Yours faithfully,

iy
(Dr. D.C. Pal;dey)
Regional Officer.

Encl. : As above.

Ref. No. and Date as above:-

Copy to:

1.  Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.
3. Chief Environmental Officer (Circle-3), U.P. Pollution Control Board, Lucknow

for information.
Supreme Court/NGT, Noida for

Shri Pradeep Mishra, Advocate, Hon'ble

4.
perusal and necessary action.

Regional Officer
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JOINT INSPECTION REPORT IN REFRENCE TO HON'BLE NGT ORDER

IN THE MATTER OF

DALJEET SINGH VS STATE OF U.P,
(Original Application No. 201/2022)

A. Background:

Hon'ble NGT, Principal Bench, New Delhs passed order on 2104 2022 in the matter of
Daljeet SinghVs State of U P.(OA No 201/2022) for obtaining factual details in the matter

Relevant para of the Hon'ble NGT order is as below: -

"2, In view of the serious allegations made in the letter Petition, it would be appropriate to

have a factual and action taken report in the matter. Accordingly, we constitute a Joint

Committee comprising of representatives of CPCB, Uttar Pradesh State Environment Impact
Assessment  Awthority (UPSEIAA) and State PCB, Director, Department of Mines,
Government of Uttar Pradesh and District Magistrate and Superintendent of Police,
Saharanpur, Saharanpur. The State PCB will be the Nodal agency for coordination and
compliance. The Joint Commitiee may meet within four weeks, undertake site visi, look into
the grievances of the applicants and take requisite action by following due process of law.
Factual and action taken report inter alia covering compliance with Enforcement and
Monutoring Caadelines for Sand Miming, 2020 and Sustainable Sand Mining Management
Guidelines, 2016 with reference to district survey report and replenishment studies may be
Sfurnished within two months by e-mail at judicial-ngt@gov.in preferably. in the form of
searchable PDF/OCR Support PDF and not in the form of Image PDF."

Copy of the referred order of Hon'ble NGT is enclosed atAnnexure-1.

Further, joint inspection of M/s Star Mines as per the referred NGT order was carried out

onJune2d, 2022 by a team comprising following officials nominated by concerned
: . -

1. Shri Rajnish Kumar Mishra, ADM (F&R) Saharanpur. (nominated member of District

Magistrate, Saharanpur)
2 Dr. B.B. Awasthi, Member SEAC-1, (nominated member of SEIAA, UP).

\Saxsy § L) R
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1 Sh Ruma Oraon, S¢. ‘D', CPCB, Lucknow (nominated member of CPCB)
4 Shn Raghvendm Saxena, Geologist/R O (Ghaziabad (nominated member of Director,

Department of Mines, Govt of Uttar Pradesh)

S Dr DC Pandey. Regional Officer. UUPPCB. Saharanpur (nominated member of

UPPCB)

Nominated member from Superintendent of Police. Saharanpur, was not present during

inspection

Salient detals, observation and recommendations based on Inspection is as below:

vii,

M's Star Mines herein after referred as is located in the catchment area of River Yamuna
at Gata No. | having total area of 36 Hectare in Village Barthkorsi, Tehsil-Behat,

District- Saharanpur (UP)
During inspection, mining operation was not being carried out. It is informed that mining

operation is closed since moming of the date of inspection (24.06 2022) due to its own
reason. No machinery or vehicle used in mining activity was observed on site.
It 1s informed by Project Proponent(PP) that mining matenial is sold to nearby stone

crushers located in Behat
The State Level Environment Impact Assessment Authority (SEIAA) has issued

Environmental Clearance (EC) on 26.03.2021 to Shri Deepak Chaudhari, Proprictor of
the PP for proposed Sand/Bajari/Boulder Mining at Gata No. 1 in village Barthakorsi,
Tehsil- Behat of Saharanpur District of Uttar Pradesh State. As per EC, all longitude
mentioned in EC is attached with abbreviation ‘N, in place of desired abbreviation ‘E’.
The SEIAA has corrected abbreviation vide letter dated30.12. 2021Copy of EC is

annexed as Annexure-2.
Notice for E- tendering along with E- Auction was issued by the mining department on

O1.11.2019. The lease area of the mine in question is one of the areas among the six areas
for which they said auction notice was issued. Copy of Notice is annexed as Annexure-3.

Letter of Intent (Lol) was issued by the District Administration to the PP on 30.12.2019.

the Lol was issued for 36 hectares mine lease area (Quantity7,56,000 m')and for the
period of 5 years. Copy of Lol is annexed as Annexure-4,

The cluster certificate has been issued by the Mining Department on 12.03.2020, wherein
it has been noted that no mine is operational or a lease has been issued in 500 m from the
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poriphery of (he propaisst e ease sien Copy oF clusier serifioate (s annesed as

Lanesumie A
Phe pabibio bhoaning Phe et was comsdietedd at the conterence bnll of Tehsil et

Wi l\l “l ‘l\ "
Phe lessee hadd started minimg alter getting FC from SETAA and permission rom the

NG DNopartinent D the visit, the PIYa representative stated that RIVBM excavation

startes] an 4 04 200

Ihe  pormision e mining has beon pinited by the Mining  Department  on

OF O4 2020 Copy of permission For mining s annesed as Annesureb,

Ax pet portal of Directorte of Geology and Mining, Utiar Pradesh, total 7,560,000 m n
1 vear and 1A m Y i 0™ year of mineral has been excavated by project proponent
AUCE g started

I'he weighing bridge has been installed for weighing the amount of excavated matenal
I'he data generated through the werghing system s been submitted on the online portal ol

Directorate of Geology and Mining, Uttar Pradesh
As per the information provided by the PP, the excavated material 15 sold to stone

crushers for further processing

'he PP has carried out mining operations without Consent from UPPCH. They have
submitted the online appheation for sé@kmu Consent from UPPCB on 17.06.2021. Based
on it the UPPCRE has issued a show - cause Notice to the mine on 09092021 The
environmental Compensation of Rs. 7,70,000 / - is imposed for the period of 77 days
(01,04 2021-17.06.2021) at the rate of Rs. 10,000 / « per day in accordance with the
methodology developed by the CPCH.

The mining has been granted Consent to Operate under the Water (PCP) Act, 1974 and the
Air (PCP) Act, 1981 on 30.12.2021, which was valid from 18.12.2021 to 31.12. 2025.1t
indicates that till 1812202 1the mining operation was carried out without consent to

operate granted by SPCB. According to Mining Department there 1s no mining by PP

from 30,06 21 to 10012022,
The PP has installed a weighing bridge near their camp office and also installed CCTV

cameras along with one PTZ camera,
A setup for recording the data from the weighing machine and transferring it through the

online portal is available near the weighing bridge.
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xviii. A DG set of 25 KVA was available near the camp office for power backup. The DG set is
equipped with acoustic enclosure, but not provided with adequate stack he:ighl as per

norms
The unit has installed one borewell for meeting water requirement. No flow meter 1s

XIX.
installed at borewell. The unit has applied for NOC from Ground Water Department,
Ministry of Jal Shakti, Govt. of Uttar Pradesh on 31.12.2021, which is yet to be granted.
The PP has not obtained permission for ground water as per EC before starting of mining

operation
As per the condition of EC, four Ambient Air Quality monitoring stations were supposed

XX
to be established in the core zone as well as a buffer zone. However, no such air quality
monitoring station was found established/ operational at the site.
Xx1. The roads leading to the mining site have been badly damaged

xxi1. The Geo coordinates mentioned in EC defining mining lease boundary were verified and
it was found that Geo coordinates mentioned in EC are matching for 5 points (i.e., point
A, C, D, E and F) and not matchiﬁg for 3 points (i.e., Point B, G and H).

xxiti. During inspection, it is observed that active mine pit was filled with water. It is informed
by mining officer that water in active mining pits is due to seepage of water from river.

xxiv. It is informed by Nayab tehsildar, boundary of Haryana is approx 200 m away from bank
of River Yamuna. ;

xxv. PP was asked to provide the information regarding the Active area of mining, Quantity of
mining and no. of days of operation, but the data has not been provided.

xxvi. During inspection, mining pit was observed within mining lease area.

xxvii. The PP has carried out replenishment study of river of period 2021(Pre mansoon: June
2021& Post Mansoon October 2021). It is informed by mining officer that study is carried
out by mining department for all mining lease in Saharanpur,

xxviii. The mining area was inspected earlier by joint committee comprising nominated

members of District Magistrate, MoEF & CC, CPCB, UPPCB on 13.10.2021 in

compliance of Hon’ble NGT order dated 09.06.2021 in the matter of Appeal No.

15/2021(1.A. No. 119/2021 & 1.A. No. 120/2021)-Pramod Vs State of Uttar Pradesh &

Ors. The matter was heard on 10.05.2022 and Hon’ble NGT has passed order to impose

revise Environmental Compensation (EC)to PP. The relevant portion of order is as below:
“9. Accordingly, the State PCB may appropriately enhance the compensation for
illegal extraction of ground water and conducting mining without requisite consents
within two months, following due process of law.

...\ "\?% ‘W’ Sy L Page 4016
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10. The assessed compensation may be deposited by the PP within two months with
the State PCB 1o be kepl in a separate account and wutilized for restoration of
environment by preparing a restoration plan by joint Committee of CPCB, State PCB
and District Magistrate, Saharanpur. Restoration plan may include plantation, air

quality monioring system, restoration of roads. The Committee may also oversee the

execution of the restoration plan, involving appropriale agencies.

The application is disposed of. ™

Copy of referenced NGT order is annexed as Annexure-7.

In the matter of O.A. No. 403/2022 (1.A. No. 133/2022) Daljeet singh V/s State of Uttar

Pradesh & Ors. Hon'ble NGT has passed an order dated 30.05.2022, The relevant portion

of order is as below
“ & In the meanwhile no lease shall be granted and also no mining shall be

commenced in any of the mining sites in District Saharanpur, Uttar Pradesh before

completion of replenishment study, updation of DSR and grant of Environmental

Clearance/CTE/CTO on the basis thereof in accordance with SMCG, 2016 and EMGSM,

2020."

In another O A. No. 140/2021 Rajkumar V/s State of U.P. and Ors. With O.A No.
141/2021 Ramkaran Kam V/s State of U.P. and Ors. Hon’ble NGT has passed order dated
06.05.2022. The relevant portion of the order is as below.

~ “I1. Accordingly, the ACS, Mining, UP has fairly stated that replenishment study will
be conducted prior to auctions in future and with regard to the current leases, ongoing
replenishment study will be expedited. In the light thereof, the leases will be renewed. if
necessary. Such studies for all Districts in UP will be completed by December 31, 2022 and
for Banda by June 30, 2022. She has further stated that the allegation of instream mining will
be verified and if found true, the same will be discontinued.”

“ ]2, In view of above, let the Replenishment studies be completed by credible
institutions, following due procedure, in accordance with para 5 of EMSG, 2020. Further, no
mining be permitted till replenishment studies are completed beyond the schedule laid down

Copy of referenced NGT order is annexed as Annexure-8.
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Recommendations:

1. Principal Secretary, Mining and Geology Department, Govt. of UP and Mining
Department, Saharanpur should ensure that mining activity should be carned out as
per mining plan and as per condition stipulated in EC. Regular surprise vigilance is
required by the District Administration, Saharanpur and Mining Department.

2. Proper pillar marking in mining arca as per geo-coordinates mentioned in EC should
be installed. Mining Department, Saharanpur should ensure marking in mining area.

3. PP should be directed to obtain NOC from CGWA/SGWA for withdrawal of ground
water. PP should also install electromagnetic flow meter at tubewells and maintain
proper log book of fresh water withdrawal.

4. The PP should provide adequate stack height in DG sets.

5. The PP should provide adequate green belt in mining area.

6. Necessary direction should be issued by UPPCB to PP for ensuring compliance of EC

: condition and Consent conditions in totality.

_' 7. UPPCB should ensure compliance of Hon’ble NGT order dated 10.05.2022 in the

- matter of Appeal No. 15/2021(1 A. No. 119/2021 & I.A. No. 120/2021)-Pramod Vs

' State of Uttar Pradesh & Ors. SPCB should also ensure compliance of

i recommendation of joint committee report in the above said matter.

Sr. | Committee Member Signature

No.

1 Shri Rajnish Kumar Mishra, ADM (F&R) i
Saharanpur

2 | Dr. B.B. Awasthi, Member SEAC-1, U.P. T

3 Sh. Runa Oraon, Sc. ‘D’ CPCB, Lucknow

4 |Shn Raghvendra Saxena, GeologisUR.O. TR
Ghaziabad. _—

S |Dr. DC. Pandey, Regional Officer, UPPCB, _




e
464 Amepxune- &

Minutes of 466" SEAC Meeting Dated 02/06/2020 /
23 | Working hours/day
24, Nu_ ull\t!'url“'r. y N CH SN T[} = __.:J
:"' _N“' ol vehicles II]I1\’C|Il_t‘_|llz-".l|i_ly _ ! W i il e il
- 0 l,'-*pt‘ of Land i T Revenue land )
‘? Ultimate of Depth of M’mlng - | - RIS
..‘:. Nearest lllt‘ll.I“L'd rond from site : _[4som
29[ Water Requirement | PURPOSE REQUIREMENT (KLD)
| Drinking 0.3 KLD

Suppre 2.0KLD =

ssion

of dust

_Plantation 0.5 KLD
Others (if - 7

_any)
e | Totl 2.8 KLD
Il!.'I'IL of QCI Aceredited Consultant with M/s Globus environment engineering services
_|._QCI No and period of validity. SL. NO. 78, VALID TILL 03/04/2021
31| Any litigation pending against the No -
—|__project or land in any court
32 Details of 500 m Cluster Certificate Letter 609/M/30-MMC/2019-20
o8 verified by Mining Officer Dated 09 December/2019d
33. | Details of Lease Arca in approved DSR 1.0ha
34.| Proposed CER cost 2.6 lakh
35.| Proposed EMP cost Total project cost-1.3 crore
36.| Length and breadth of Haul Road 450m & 6m Y
37.| No. of Trees to be Planted 300

3. The mining would be restricted to unsaturated zone only above the phreatic water table and will not

intersect the ground water table at any point of time.
4. . This project does not attract any of the general conditions applicable on mining projects spegified in

EIA Notification 14/09/2006.
5. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-

fragile zone such as habitat of any wild fauna.
6. There is no litigation pending in any court regarding this project.
7. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-09

The committee discussed the matter and recommended to issue the terms of reference (TOR) for
the preparation of EIA as annexed at annexure-1.

Khand No.-01, Village- Bartha Korsi

10. Sand/ Bajari/Boulder Mining from Yamuna River at
eased Area 36.00 Ha. File No.

Tehsil- Behat, District- Saharanpur, U.P. M/s Star Mine:

5653/Proposal No. SIA/UP/MIN/53028/2020

A presentation was made by the project proponen

Corona Virus Disease (Covid-19) along with their cons
through the documents submitted and the presentation made informed the committee that:-

t through video/tele-conferencing/ email in view of the
ultant M/s Ind Tech House Consult. The proponent,

. The environmental clearance is sought for Sand/Bajari/Boulder Mining at Gata No.’-1, Village-
Bartha korsi, Tehsil- Behat ,District- Saharanpur, U.P. M/s Star Mines (Leased Area -36.00 Ha)

2. Salient features of the project as submitted by the project proponent:
Page 10 of 23
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] SIA/UP/MIN §3026/2020

M}ﬁ Star Mines Partner Sri | Deepak Chaudhari

| €33, Hakikat Nagar, Near Old Sales Tax Office Saharanpur

Area-36,00 Ha For Sand/Bajari/Boulder Mining at Gata No.'-1, Village-
Bartha korsi, Tehsil- Behat ,District- Saharanpur, U.P. M/s Star Mines

Project

Giata No. -1

__Lg_c_u_liun(l‘lut.l\’hsrn.’(juln No.)

Name of Village Bartha Korsi
Tehsil Behat
District Saharanpur

10. | Name of River

Yamuna River

Sand/Bajari/Boulder

I Name of Minor Mineral

16.00 Ha.

2. | Sanctioned Lease Area (in Ha.)

| Max. & Min mRL within lcase
arca

"304.0 mRL in & 297.0 mRL

Pillar Coordinates (Verified by
DMO) Point Latitude Longitude
A 30°14'0.94"N 77°31'13.91"N
B 30°14'16.50"N 77°3124.43"N |
C 30°14'13.69"N 77°3131.19"N
D 30°14'19.59"N 77°31'37.85"N
E 30°14'37.10"N 77°31'40.80"N_|
F 30°14'39.19"N 77°31'36.25"N
G 30°14'26.08"N 77°31'29.05"N
H 30°14'9.19"N 77°312.18"N
[ 15. | Total Geological Reserves I2.51,498m3 AAGham
[_16. Total Mincable Reserve 7,67,8]4m3 A
17. j ngl Proposed Production in 7,56,000m> /Annum
18. | Proposed Production /year Year Production
gt 7,56,000m> /Annum
nd 7,56,000m° /Annum
3rd 7,56,000m” /Annum
4th 7,56,000m> /Annum
sth 7,56,000m> /Annum
Lot 37,80,000 m’
19. | Sanctioned Period of Mine lease | 5Ycars
20. | Production of mine/day 3360m° /Day
2]. | Method of Mining Open cast Manual / Semi Mechanized Mining Method
22. | No. of working days 225 Days
23. | Working hours/day 8 Hours
24, | No. of worker 150 Worker
25. | No. of vehicles movement/day 373Trucks / Day (Depending on market demand)
26. | Type of Land Govt, Land
27. | Ultimate of Depth of Mining 3.00m
28. | Nearest metalled road from site 3.30 Km _
29. | Water Requirement PURPOSE REQI_JIREMENT
(KLD)
Drinking 1.50KLD
Suppression of dust - 12.00KLD
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Linutes 6" SEAC ated 02/06/2020

Others (if any)

Plantation % —:~._‘ I 470KLD

Total ~ 18.20(18.00 approx
SRR e X —ee | KLD)
30 Nnnlv of QCI Accredited Ind Tech House Consult QCI No,94
Consultant with QC1 No Period of Validity- 31-01-2021
| and
_ period of validity L s SR R SR R S,
3 Any lli'igi.llli‘-lITl-Cl‘l.dil_lI{ aghinst No
' the project or land in any court
3

34. | Proposed CER cost

2. | Details of $00 1i1_l"-l;t_s-lcri18|‘ & _1:uﬂ_lcr No-3676/ I\Eﬂllll /2020 'liz?.c-_l:".'.(}].}!ﬂ?.[l
| Centificate verified by Mining
| Offcer

Details of Lease Area in | (Sr.No" §)

2% of total project cost ¢ Rs 2,66,000

| Proposed EMP cost 2469 Lakhs
36. | Length and breadth of 1000 mtr Length & 6m width haulage road

|HaulRoad el e
| No. of Trees to be Planted 1188 Trecs

5
3. The mining would be restricted 10 unsaturated zone only above the phreatic water table and will not
intersect the ground water table at any point of time.

4. This project does not attract any of the general conditions applicable on mining projects specified in
EIA Notification 14/09/2006.

3. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna,

6. There is no litigation pending in any court regarding this project.

7. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-10
= ALAINS T AGENDA NO-10

The committee discussed the matter and recommended to issue the terms of reference (TOR) for
the preparation of EIA as annexed at annexure-1.

11. Khaurawali (Seasonal or Non Perennial River) Sand/ Bajari/ Boulder Minin at Khand No.-
378/2 & 379/2, Village- She ur Pelo, Tehsil- Behat District-

Saharanpur, U.P.. Shri Aadesh
Pandey, Area 7.00 Ha. File No. S654/Proposal No. SIA!UPMN!SS%UZ{IZIJ

A presentation was made by the project proponent through videoftclc-conferencing/ email in view of the

Corona Virus Disease (Covid-I 9) along with their consultant M/s Ind Tech House Consult. The proponent,

through the documents submitted and the presentation made informed the committee that--

1. The environmental clearance is sought for Sand/Bajari/Boulder Mining at Gata No.-378/2 & 379/2,
Village- Sherpur Pelo, Tehsil- Behat District- Saharanpur, U.P. (Leased Area -7.00 Ha).
2. Salient features of the project as submitted by the project proponent:

3, On Line Proposal No. SIA/UP/MIN 53061/2020

4, File No. allotted by SEIAA, UP 5654

5. Name of Proponent Sri Aadesh Pandey

6. Full correspondence address of 35,36-A, Maan Sarovar, Near Green Park, Harunagla, Saharanpur
proponent and mobile no,

7. | Name of Project Area-7.00 Ha For Sand/Bajari/Boulder Mining at Gata No.-37872 & |
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467 Amexune -3

Minutes of the 374" Meeting of the SEIAA, UP held on 12/06/2020

letter from competent authority shall be submitted along with EIA. EIA and public
hearing shall be conducted as per the lease area its address and production per
annum mentioned in DSR and Lol.

Public hearing shall be conducted as per EIA notification, 2006 (as amended).

If the proposed project is situated in notified area of ground water extraction where
creation of new wells for ground water extraction is not allowed, requirement of
fresh water shall be met from alternate water sources other than ground water or
legally valid source.

9. Khanda,Gitti mine at Araji/Gata No.- 02/1, Khand No.-03, Villlage- Lakhanpura, Tehsil &

District- Lalitpur, U.P., Smt. Karuna Parecha Ruchi Satya, Area 1.0 Ha. File No.
5639/Proposal No. SIA/UP/MIN/52734/2020 a3

The SEIAA agreed with the recommendation of the SEAC to issue the additional ToR;s to
the title proposal for conducting EIA studies. The SEIAA also added the following points to

TOR;-
1_

2=

All pages of technical documents/EIA/EMP etc. should be signed by the consultant
and project proponent both.

Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC
shall be annexed with the EIA report and original analysis reports should be
presented at the time of presentation.

- MOU signed between the project proponent and the consultant should be

submitted.

The project proponent shall obtain the forest clearance and permission of Central
and State Government as per law under the provisions of Forest (conservation) Act,
1980 and submit along with EIA.

The lease area its address and production per annum should match with as
mentioned in DSR and Lol. In case there is any difference clarification/ amendment
letter from competent authority shall be submitted along with EIA. EIA and public
hearing shall be conducted as per the lease area its address and production per
annum mentioned in DSR and Lol.

Public hearing shall be conducted as per EIA notification, 2006 (as amended).

SEIAA opined that the project proponent shall submit permission of CGWA or
proposal for alternative source of fresh water.

10. Sand/ Bajari/Boulder Mining from Yamuna River at Khand No.-01, Village- Bartha Korsi
Tehsil- Behat, District- Saharanpur, U.P., M/s Star Mines,Leased Area 36.00 Ha. File No.

5653/Proposal No. SIA/UP/MIN/53028/2020

The SEIAA agreed with the recommendation of the SEAC to issue the additional ToR;s to
the title proposal for conducting EIA studies. The SEIAA also added the following points to

TOR;-
1.

All pages of technical documents/EIA/EMP etc. should be signed by the consultant

and project proponent both, F
RPS: f"{

g s
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468

Minutes of the 374™ Meeting of the SEIAA, UP held on 12/06/2020

Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC
shall be annexed with the EIA report and original analysis reports should be
presented at the time of presentation.

MOU signed between the project proponent and the consultant should be
submitted.

The project proponent shall obtain the forest clearance and permission of Central
and State Government as per law under the provisions of Forest (conservation) Act,
1980 and submit along with EIA.

The lease area its address and production per annum should match with as
mentioned in DSR and Lol. In case there is any difference clarification/ amendment
letter from competent authority shall be submitted along with EIA. EIA and public
hearing shall be conducted as per the lease area its address and production per
annum mentioned in DSR and Lol.

Public hearing shall be conducted as per EIA notification, 2006 (as amended).

SEIAA opined that the project proponent shall submit permission of CGWA or
proposal for alternative source of fresh water.

11. Khaurawali (Seasonal or Non Perennial River) Sand/ Bajari/ Boulder Mining at Khand No.-

378/2 & 379/2, Village- Sherpur Pelo, Tehsil- Behat, District- Saharanpur, U.P.. Shri
Aadesh Pandey, Area 7.00 Ha. File No. 5654/Proposal No. SIA/UP/MIN/53061/2020

The SEIAA agreed with the recommendation of the SEAC to issue the additional ToR:s to
the title proposal for conducting EIA studies. The SEIAA also added the following points to

TOR;-
1%

-

All pages of technical documents/EIA/EMP etc. should be signed by the consultant
and project proponent both.

Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC
shall be annexed with the EIA report and original analysis reports should be
presented at the time of presentation.

MOQOU signed between the project proponent and the consultant should be
submitted.

The project proponent shall obtain the forest clearance and permission of Central
and State Government as per law under the provisions of Forest (conservation) Act,
1980 and submit along with EIA.

The lease area its address and production per annum should match with as
mentioned in DSR and Lol. In case there is any difference clarification/ amendment
letter from competent authority shall be submitted along with EIA. EIA and public
hearing shall be conducted as per the lease area its address and production per
annum mentioned in DSR and Lol.

Public hearing shall be conducted as per EIA notification, 2006 (as amended).

SEIAA opined that the project proponent shall submit permission of CGWA or
proposal for alternative source of fresh water.

\\/ Anead b BOANADYY ,Z?PS?' fl{
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i Annexuhe - g
State Level Environment Impact Assessment Authority, Uttar Pradesh "
Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lacknow - 226
To, Phone :91-522.2300 mh.h: :91-522-2%00 STJO
Shri Deepak Chaudhari, E-mail : docuplko@yahoo com
R/o C-3, Hakeetkat Nagar, Website : waw seizaup com
Near old Tax Office,
Saharanpur, U.P- 247001 \

Ref. No.......).G..2......./Parya/SEAC/5653/2019 Date: 2 1, June, 2020
Sub:  Terms of Reference for Sand/Bajari/Boulder Mining at Gata No.’-1, Village- Bartha korsi, Tehsil- Behat
District- Saharanpur, U.P. M/s Star Mines (Leased Area -36.00 Ha)

Dear Sir,
Please refer to your application/letter dated 03-05-2020 & 29-05-2020 addressed to the Secretary,

SEAC, Directorate of Environment, U.P., Lucknow on the subject as above. The matter was considered by the
State Level Expert Appraisal Committee in its meeting held on dated 02-06-2020 and SEIAA in its meeting dated

12-06-2020.

A presentation was made by the project proponent through video/tele-conferencing/ email in view of

the Corona Virus Disease (Covid-19) along with their consultant M/s Ind Tech House Consult. The proponent,

through the documents submitted and the presentation made informed the committee that:-

1. The environmental clearance is sought for Sand/Bajari/Boulder Mining at Gata No.’-1, Village- Barthz
korsi, Tehsil- Behat ,District- Saharanpur, U.P. M/s Star Mines (Leased Area -36.00 Ha)

2. Salient features of the project as submitted by the project proponent:

1. | On Line Proposal No. | SIA/UP/MIN 53028/2020 |

2. | File No. allotted by SEIAA, UP | 5653

3. Name of Proponent | M/s Star Mines Partner Sri Deepak Chaudhari

4 Full correspondence address of | C-33, Hakikat Nagar, Near Old Sales Tax Office Saharanpur |

proponent and mobile no.
5. I Name of Project

| Area-36.00 Ha For Sand/Bajari/Boulder Mining at Gata No.-1, Village- '
Bartha korsi, Tehsil- Behat ,District- Saharanpur, U.P. M/s Star Mines ;
|

6. Project Gata No."-1
Location(Plot.Khsrz/Gata ‘
No.) |
7. | Name of Village Bartha Korsi
8 | Tehsil i, Behat
9. | District Saharanpur
10. | Name of River Yamuna River
11. | Name of Minor Mineral Sand/Bajari/Boulder
12. | Sanctioned Lease Area (in Ha.) | 36.00 Ha.
13. | Max. & Min mRL within lease 304.0 mRL in & 297.0 mRL
area i
14. | Pillar Coordinates (Verified
by DMD) Point Latitude Longitude
A 30°14'0.94"N 77'31'13.91°N
B 30°14'16 50"N 77°31'24.43"N
C 30°14'13.69°N 77°3131.19°N
D 30°14'19.59"N 77°31'37.85"N
E 30°14'37.10°N 77°31'4080"N
F 30°14'39.19°N 77°31'36.25°N
G 30"14'26.08°N 77°31'29.05"N
H 30°14'9.19°N 77°31'2.18°N
15. | Total Geological Reserves 12,51,498m> /Annum
16. | Total Mineable Reserve 7,67 "m3 /Annum
17. | Total Proposed Productionin | 5 56 600m /Anaum
LO!
18. | Proposed Production /year | Year | Production

. T

R r i

—




TOR for $and/Bajari/Boulder Mining #LGAI3 "°-'%70 026,00 Ha)

1, U.P. M/s Star Mines

7,56,000m> /Annum |

7,56,000m° /Annum |

,| i -znd 1
L;_fg__ 7,56,000m> /Annum |
4th .3 #=-H AR 7,56,000m> /Annum -H..—J
[ gth | 7,56,000m /Anoum
[ | : Tota | 3780000 m’
(19 | Sanctioned period of Mine lease | S'fem e RTINS o o
_: 20 " Production of mine/day HSOmJ /Day _
ETR Melhod—(;i_ﬂlmms_ | Open cast Manual / Semi ‘Mechanized Mmmg Method —
| 22. | No. of working days 2250ays —
723, | Working hours/day 8 Hours SR —
| 21| No. of worker | 150 Worker 2oy
i "S No of vehicles movzment{day NE ’75Tfl.l.,.ls; / Day | (Dependmg on markat demanc) R
6 Type of | of Land | Gov.. Land - B il
Uhmle 2t Depth of M:mng 130m
23. | Nearest metalled road from site | 3.30 Km o=
29. | Water Requirement PURPOSE | REQUIREMENT (KLD)
] ~ | Orinking | 150KLD i
: | Suppression of dust | 12.00KLD ]
' Plantation | 4.70KLD :
Others (if any) i s, ___j
¥ | Total 18.20{13.00 approx
I Ry 1 i KLD)
| 30. | Name of QCI Accredited | Ind Tech House Consult QCi No.94 .
1 Consultant with QCI Na period of Validity- 31-01-2021 _’-
and i :
| period of validity. , !
31. | Any litigation pending l No F
against the preject oriznd in I
T | Zny court ’ '_ll
{ 32. | Details of 500 m Cluster Map | Letter Nu-3676/ Khanij /2020 Date-12.03.2020 I
& Certificate verified by '
Mining ;
Officer
33. | Details of Lease Area in (Sr. No': §)
approved DSR i i
34. | Proposed CER cost 2% of total project cost ie Rs 2,66,000
35. | Proposed EMP cost | 24.69 Lakhs
36. | Length and breadth of 1000 mtr Length & 6m width haulage road
Haul Road i
37. | No. of Trees to be Planted | 1188 Trees
3. The mining would be restricted to unsaturated zone only above the phreatic water table and will not
intersect the ground water table at anv point of time.
4, This project does not attract any of the general conditions applicable on mining projects specified in
EIA Notification 14/09/2006.
5. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-

fragile zone such as habitat of any wild fauna.
6. There is no litigation pending in any court regarding this project.
7

The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).
The committee discussed the matter and recommended to issue following terms of reference (TOR) for the

preparation of EIA.
1) ANl pages of technical documents/EIA/EMP etc. should be signed by the consultant and project

proponent both.
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7
; .4, Vil ha korsl, Tehsil: Behat District- Saharanpur, U.P, M/3 Star Mines 4
TOR for Sand/Bajari/Bovider Mining at Gata No.-1, \{flﬂ ;l Ty y

3 Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC shall be annexed with
th:zm report and original analysis reports should be presented at the time of presentation.

3 MOU signed between the project proponent and the consultant should be submitted
Th iect proponent shall obtain the forest clearance and permission of Central and State
ol (conservation) Act, 1980 and submit along with

4)
Government as per law under the provisions of Forest
EIA
| hould match with as mentioned In DSR and Lol. In
5 its address and production per annum 3
| Urlormists ment letter from competent authority shall be

case there is any difference clarification/ amend
submitted along with EIA. EIA and public hearing sha
and production per annum mentioned in DSR and Lol.

6] Public hearing shall be conducted as per EIA notification, 2006 {fis amended).
7)  SEIAA opined that the project proponent shall submit permission of CGWA or proposal for alternative

source of fresh water :
8)  Latest Site Pit photographs (May-June, 2020) should be submitted with date and time. . :
9)  Year-wise production details since 1994 should be given, clearly stating the highest production achieved in any
one year prior to 1994. It may also be categorically informed whether there had been any increase in

production after the EIA Notification 1994 came into force, w.r.t. the highest production achieved prior

to 1994, :
A copy of the document in support of the fact that the proponent s the rightful lessee of the mine _

| be conducted as per the lease area its address

10)

should be given _ .
All documents including approved mine plan, EIA and Public Hearing should be compatible with one

another in terms of the mine lease area, production levels, waste generation and its management,
mining technology etc. and should be in the name of the lessee.

All corner coordinates of the mine lease area, superimposed on 2 High Resolution Imagery/ toposheet,
topographic sheet, geomorphology and geology of the area should be provided. Such an imagery of the
proposed area should clearly show the land use and other ecological features of the study area (core

11)
12)

and buffer zone).
Information should be provided in Survey of India Toposheet in 1:50,000 scale indicating geological map of

the area, geomorphology of land forms of the area, existing minerals and mining history of the area,

important water bodies, streams and rivers and soil characteristics.

Details about the land proposed for mining activities should be given with information as to whether

mining conforms to the land use policy of the State; land diversion for mining should have approval from

State land use board or the concerned authority.

it should be clearly stated whether the proponent Company has a well laid down Environment

Policy approved by its Board of Directors? If so, it may be spelt out in the EIA Report with description of the

prescribed operating process/procedures to bring into focus any infringement/deviation/ violation

of the environmental or forest norms/ conditions? The hierarchical system or administrative order of the

Company to deal with the environmental issues and for ensuring compliance with the EC conditions

may also be given. The system of reporting of non-compliances / violations of environmental

norms to the Board of Directors of the Company and/or shareholders or stakeholders at large, may also

_ be detailed in the EIA Report.

16)  lssues relating to Mine Safety, including subsidence study in case of underground mining and slope study
in case of open cast mining, blasting study etc. should be detailed. The proposed safeguard measures
in each case should also be provided.

17)  The study area will comprise of 10 km 2one around the mine lease from lease periphery and the data
contained in the EIA such as waste generation etc. should be for the life of the mine / lease period.

18) Land use of the study area delineating forest area, agricultural land, grazing land, wildlife sanctuary,
national park, migratory routes of fauna, water bodies, human settlements and other ecological
features should be indicated. Land use plan of the mine lease area should be prepared to encompass
preoperational, operational and post operational phases and submitted. Impact, if any, of change of
land use should be given.

19) Details of the land for any Over Burden Dumps outside the mine lease, such as extent of land area
distance from mine lease, its land use, R&R issues, if any, should be given. i

20) A Certificate from the Competent Authority in the State Forest Department should be provided

confirming the involvernent of forest land, if any, in the project area. In thtcvmofmcomm\;

claim by the Project Proponent regarding the status of forests, the site may be inspected by the State

Forest Department along with the Regional Office of the Ministry to ascertain the status of forests,

Page3of 6

13)

14)

15)




21)

22)

23)
24)

25)

26)

28)

29)

based on which, the Certificate in this regard as mentioned above be issued. In all such cases, it
would be desirable for representative of the State Forest Depariment to assist the Expert Appraisal
Committees.

Status of forestry clearance for the broken up arez and virgin forestiand involved in the Project
including deposition of net present value (NPV) and compensatory afforestation (CA) should be
indicated. A copy of the forestry dearance should also be furnished.

Implementation status of recognition of forest rights under the Scheduled Tribes and other Traditional
Forest Dwellers [Recognition of Forest Rights) Act, 2006 should be indicated.

The vegetation in the RF / PF areas in the study area, with necessary details, should be given.

A study shall be got done to ascertain the impact of the Mining Project on wildlife of the study area and
details furnished. Impact of the project on the wildlife in the surrounding and any other protected area
and accordingly, detailed mitigative measures required, should be worked out with cost implications and
submitted.

Location of National Parks, Sanctuaries, Biosphere Reserves, Wildiife Corridors, Ramsar site Tiger/
Elephant Reserves/(existing as well as proposed), if any, within 10 km of the mine lease should be clearly
indicated, supported by a location map duly authenticated by Chief Wildlife Warden. Necessary
clearance, 2s may be applicable to such projects due to proximity of the ecologically sensitive areas as
mentioned above, should be obtained from the Standing Committee of National Board of Wildiife and
copy furnished.

A detailed biological study of the study area [core zone and buffer zone (10 km radius of the periphery of
the mine lease)] shall be carried out. Details of flora and fauna, endangered, endemic and RET Species
duly authenticated, separately for core and buffer 20ne should be furnished based on such primary field
survey, clearly indicating the Schedule of the fauna present. In case of any scheduled- | fauna found in
the study area, the necessary plan alongwith budgetary provisions for their conservation should be
prepared in consultation with State Forest and Wildlife Department and details furnished. Necessary
allocation of funds for implementing the same should be made as part of the project cost.

Proximity to Areas declared as ‘Critically Polluted’ or the Project areas fikely to come under the "Aravali
Range’, (attracting court restrictions for mining operations), should also be indicated and where so
required, clearance certifications from the prescribed Authorities, such as the SPCB or State Mining
Department should be secured and fumnished to the effect that the proposed mining activities could be
considered.

Similarly, for coastal Projects, A CRZ map duly authenticated by one of the authorized agencies
demarcating LTL HTL, CRZ area, location of the mine lease w.r.t (RZ, coastal features such as mangroves,
if any, should be furnished. (Note: The Mining Projects falling under CRZ would also need to obtain
approval of the concerned Coastal Zone Management Authority).

RER Plan/compensation details for the Project Affected People (PAP) should be furnished. While
preparing the R&R Plan, the relevant State/National Rehabifitation & Resettlement Policy should be kept
in view. In respect of SCs /STs and other weaker sections of the sodiety in the study area, a need based
sample survey, family-wise, should be undertaken to assess their requirements, and action programmes
prepared and submitted accordingly, integrating the sectoral programmes of line departments of the
State Government. it may be clearly brought out whether the village(s) located in the mine lease area will
be shifted or not. The issues relating to shifting of village{s) including their R&R and socio-economic
aspects should be discussed in the Report.

One season (non-monsoon) [i.e. March-May (Summer Season), October-December (post monsoon
season) ; December-February (winter season|]primary baseline datz on ambient air quality as per CPCB
Notification of 2009, water quality, noise level, soil and flora and fauna shall be collected and the AAQ and
other data so compiled presented date-wise in the E1A and EMP Report. Site-specific meteorological
data should 2lso be collected. The location of the monitoring stations should be such as to represent
whole of the study are2 and justified keeping in view the pre-dominant downwind direction and
Incation of sensitive receptors. There should be at least one monitoring station within 500 m of the mine
mmmmmm.mwm«mmmw
free silica, should be given.
ﬁmmMEWthdedmm“&de
mmkmmtaummmmdmﬁmwmwd
mineral. The details of the mode! used and input parameters used for modeling should be provided. The
*mmmumnmamwmmﬁnmdmmm
of sensitive receptors, if any, and the habitation. The wind roses showing pre-dominant wind
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korsd, Tehad- Behat District: Saharangur, U.P. M/ Star Mines

TOR oy Ming #1 Gata Mo, 1,
Sard/Rajr i/ Dow'ide! I 26,00 e}

41)

duection may 8o be i sred nn the map
The water raguirement lor the Project, Mt avalability and 1owrce thould be furnished A detalled

watet hatanee thould 8o be provided Frach water requirement for the Project should be indicated
Necetsary claarance from the Competent Authority for drawl of requisite quantity of water for the

Propect should be provided
Descrigition of water (oRservation measures proposed to be adopted in the Project should be given

Detail of rainwater harvesting proposed in the Progact, f any, should be provided
Impact of the Project on the water quality, both surface and groundwater, should be assessed and
necegsary tataguard measures, il any requited, should be provided
Rased on actus! montored dats it may cleatly be thown whether working will mtersect groundwater
Necersary dats and documentstion in this regard may be provided In cass the working will mtersect
groundwater table » detaited Wydro Geologica! Study thould be undertaken and Report furnished The
Report inter-aka, shall include detaile of the aquifers present and impact of mining activities on these
sguilers Necessary permission from Central Ground Water Authority for working below ground
water and for pumping of ground witer should also be obtained and copy furnished
Details of any stream, seasonal or otherwise, passing through the lease area and modification /
diversion proposed, if any, and the impact of the same on the hydrology thould be brought out
information on site elevation. working depth, groundwater table etc Should be provided both in
AMSL and bgl A schematic diagram may also be provided for the same
A time bound Pragressive Greenbelt Development Plan shafl be prepared in a tabular form (indicating the
linear and quanttative coverage, plamt species and time frame) and submitted, keeping in mind, the
same will have to be executed up from on commencement of the Project Phase-wise plan of
plantation and compensatory afforestation should be charted tlearly indicating the area o be coversd
under plantation and the species to be planted The detalls of plantation aiready done should be
given The plant species selected for green belt should have greater ecological value and should be of
good utility value to the local population with emphasis on local and native spacies and the species
which are tolerant to pollution
impact on local transport infrastructure due to the Project should be indicated. Projected mcrease in
truck traffic as 2 result of the Project in the present road network (including those outside the Project
area) should be worked out, indicating whether it is capable of handling the incremental load.
Arrangement for improving the infrastructure, f contemplated (including action to be taken by other
agencies such as State Government) should be covered. Project Proponent shall conduct Impact of
Transportation study as per Indian Road Congress Guidelines.
Details of the onsite shelter and facilties 1o be provided to the mine workers should be included in the
EIA Repont.
Conceptual post mining land use and Reclamation and Restoration of mined out areas (with plans and
with adeguate number of sections) should be given in the EIA report.
Occupational Health impacts of the Project should be anticipated and the proposed preventive
measures spelt out in detsil. Details of pre-placement medical examination and periodical medical
examination schedules should be incorporated in the EMP. The project specific occupational health
mitigation measures with required facilities proposed in the mining area may be detailed.
Public health implications of the Project and related activities for the population in the impact 20ne
MHMWNMIMNMMthMMﬂ
budgetary sllocations.
Measures of soco economic significance and influence to the local community proposed to be
provided by the Project Proponent should be indicated. As far as possible, quantitative dimensions
may be given with time frames for implementation.
Detailed enviconmental management plan (EMP) 1o mitigate the environmental impacts which, should
inter-alia include the impacts of change of land use, loss of agricultural and grazing fand, if any,
occupationsl health impacts besides other impacts specific to the proposed Project.
mmmmmmmmumnmmmmmmmm-

bound Action Plan with budgetary provisions to implement the same should be provided and also

m”hmmmmmmdmmn.
gation pending against the project, if any, with direction /order passed by any Court of L
St th Prjct hoid b gen passed by any Court of Law
' the Project (capital cost and recurring cost) as well as the cost towards implementation
EMP should be clearly spelt out. " towards implementation of

>~
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shall
all clearly indicate environmental, social, economic, employment potential, et
,elc

32)
{ Besides the above. the below mentioned general points are also to be followed
a)  Executive Summary of the EIAJEMP Report "
h)
All documents to be properly referenced with index and continuous page numbering

Where data are presented in the Report especially in Tables, the period in which the dat
collected and the sources should be indicated ata were
Pr:o;vn Proponent shall enclose all the analysis/testing reports of water, air, soil, noise etc. using
the MoEFRCC/NABL accredited laboratories. All the original analysis/testing reports should be

available during appraisal of the Project
¢) Where the documents provided are in a language other than English, an English translation should

be provided.
) The Questionnaire for environmental appraisal of mining projects as devised earlier by the

Ministry shall also be filled and submitted
While preparing the EIA report, the instructions for the Proponents and instructions for the

Consultants issued by MoEF&CC vide O.M. No. J 11013/41/2006-IA.11(1) dated 4th August, 2009,

which are available on the website of this Ministry, should be followed.

h) Changes, If any made in the basic scope and project parameters (as submitted in Form-l and the
PER for securing the TOR) should be brought to the attention of MOEF&CC with reasons for such
changes and permission should be sought, as the TOR may also have to be altered. Post Public
Hearing changes in structure and content of the draft EIA/EMP (other than modifications arising
out of the P.H. process) will entail conducting the PH again with the revised documentation.

As per the circular no. 1-11011/618/2010-1A.11(1) dated 30.5.2012, certified report of the status of
compliance of the conditions stipulated in the environment clearance for the existing operations
of the project, should be obtained from the Regional Office of Ministry of Environment, Forest and

Climate Change, as may be applicable.

The EIA report should also include: (i) surface plan of the area indicating contours of main

topographic features, drainage and mining area, (ii) geological maps and sections and (i) sections

of the mine pit and external dumps, if any, clearly showing the land features of the adjoining area.

This is to request you to 1ake further necessary action in matter as per provisions of Gazette Notification
submit the EIA/EMP incorporating

/09/2006, as amended. You are advised to
{ the matter as per procedure faid down in the

No. S.0. 1533(E) dated 14
recommendations of public hearing for further consideration ©
Gazette Notification SO 1533(E) dated 14/09/2006 as amended. The matter will not be considered pending till
your reply as sbove is received. 2
e
Shukia)
Nodal, SEIAA/

C)

d)

g)

)

0:
Gowt. of Uttar pradesh, Lucknow.

sy with enclosu for Information and Ne a . t
The Principal secretary, Departmen of Environment,
; Advrs:f I: Division, Ministry of Environment, forests & Climate Change, Govt. of india, Indira
ran Bhawan, Jof Bagh Road, Aliganj, New Delhi. |
3 :mﬂ Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriys
ghawan, 5th Floor, sector-H, Aligan), Lucknow.
te, Saharanpur. : -
; mmumbﬂ secretary, UP. pollution Control goard, TC-12V, paryavaran Bhawan, Vibhuti Khand, Gomti
r‘ L
6. cmtoWebMuwIwﬂﬂﬂh-
lsnmlmtb)
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Mipuiten of 509" BEAC Meotlng Dated 09/12/2029

period of validity
Vo[ Any litlgation pending against No

the praject or land in any court

12, | Detadls of 500 m Cluster Map & | olter No=A308/ Khnnlf /2020 Dote-

Certifionte verified by Mining 16,01,2020
OMeer
33| Detnils of Lense Aren in (Sr. No't 1)

upproved DSR

34, | Proposed CER cost
35, | Proposed EMI cost 15.00 Lakhs

600 mir Length & 6m width haulage rond

2% of total project cont leRn 1,42,000

36. | Length and breadth of Huul

Rond

37, No. of Trees to be Planted 231 Trees

5. The mining would be restricted to unsaturafec
not intersect the ground water table at any point of time,

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in €co-

| zone only above the phreatic water table and will

fragile zone such as habitat of any wild fauna,
7. There is no litigation pending in any court regarding this project,
8. The project proposal falls under category-I(a) of EIA Notification, 2006 (as amended),

RESOLUTION AGAINST AGENDA NO-06

The committee discussed the matter and recommended grant of environmental clearance
for the project proposal along with general and specific conditions as annexed at annexure-1 to the

minutes.

7. Yamuna River Sand/ Bajari/ Boulder Mining at Khand No.-01 Vil arthaKorsi

Tehsil- _Behat, District- Saharanpur, U.P., Shri Deepak Chaudhari,M/s _Star
Mines,Lease Area 36.00 Ha. File No. 5989/5653/Proposal No. SIA/U P/MIN/58603/2020

A presentation was made by the project proponent along with their consultant M/s Ind Tech
House Consult. The proponent, through the documents submitted and the presentation made informed the

committee that:-
1. The environmental clearance is sought for Sand/Bajari/Boulder Mining at Gata No.-1, Village-

Barthakorsi, Tehsil- Behat ,District- Saharanpur, U.P. M/s Star Mines (Leased Area -36.00 Ha).
2. The terms of reference in the matter were issued by SEIAA, UP. vide letter no.

157/Parya/SEAC/5653/2019 dated 30/06/2020.
3, The public hearing was organized on 19/10/2020. Final EIA report submitted by the project

proponent on 25/11/2020.
4. Salient features of the project as submitted by the project proponent:
1. |On Line Proposal No. ISIA/UP/MIN 58603/2020
2. FFile No. allotted by SEIAA, UP 5989/5653
3. [Name of Proponent M/s Star Mines Partner Sri Deepak Chaudhari
4. [Full correspondence address of C-33, Hakikat Nagar, Near Old Sales Tax Office Saharanpur

roponent and mobile no.

5. [Name of Project Area-36.00 Ha For Sand/Bajari/Boulder Mining at Gata No.™-1,
Village- Barthakorsi, Tehsil- Behat District- Saharanpur, U.P.

Page 6 of 39
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12 Lonee Area (in Ha) 126,00 Ha
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Minutes of 509" SEAC Meeting Dated 09/12/2020
r - = G4 | 30°14'09.60"N 77°31'8.74"N
'''' Hl 30°14'6.60"N 77°31'5.65"N
aH 30°14'9.19"N 77°31'2.18"N
15, [Total Geological Reserves 12,51,498m" /Annum
16. [Total Mineable Reserve 767.8 IrlrnJ /Angum
17. [Total Proposed Production inLOI ‘,?,fi(t,{]lﬂ()mj /Annum
18, [Proposed Production /year Year Production
St 3
15 7,56,000m™ /Annum
pod Mm3 /Annum
g 7,56.U{J0m3 /Annum
4 7.56,000m° /Annum
st ?.56,{}001113 /Annum
Total 37,80,000 m”
19. Sanctioned Period of Mine lease 5Y cars
20. [Production of mine/day 3360m> /Day
21. Method of Mining Open cast Manual / Semi Mechanized Mining Method
22. [No. of working days 225 Days
23. [Working hours/day 8 Hours
24. [No. of worker 150 Worker
25. [No. of vehicles movement/day 373Trucks / Day (Depending on market demand)
26. [Type of Land Govt. Land
27. [Ultimate of Depth of Mining 3.00 m
28. [Nearest metalled road from site 3.30Km
29. Water Requirement URPOSE REQUIREMENT (KLD)
Drinking 1.50 KLD
Suppression of dust 12.00 KLD
Plantation 4.70 KLD
Others (if any)
Total 18.20(18.00 approx KLD)
30. [Name of QCI Accredited Ind Tech House Consult QCI No.- NABET/EIA/1821/RA0098
Consultant with QCI No and Period of Validity- 31-01-2021
iod of validity.
31. |Any litigation pending against the No
roject or land in any court
32. [Details of 500 m Cluster Map & Letter No-3676/ Khanij /2020 Date-
Certificate verified by Mining 12.03.2020
Officer
33, Eetails of Lease Area in (Sr. No: 5)
pproved DSR
34. [Proposed CER cost D% of total project cost ieRs 2,66,000
35. [Proposed EMP cost 27.34 Lakhs
36. [Length and breadth of Haul Road 1000 mtr Length & 6m width haulage road
37. [No. of Trees to be Planted |1 188 Trees
only above the phreatic water table and will

5. The mining would be restricted to unsaturated zone

not intersect the ground water table at any point of time.
6. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-

fragile zone such as habitat of any wild fauna.

Page 8 of 39
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M]guﬂ.’s of 509 SE.Q! Meeting Dated 09{12)‘1020

7. There is no litigation pending in any court regarding this project.
8. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).
RESOLUTION AGAL

The committee discussed the matter and recommended grant of environmental clearance
for the project proposal along with general and specific conditions as annexed at annexure-1 to the
minutes,

Sand Stone (Khanda, Gitti, Boulder) Mine, at Gata No.

Sindhora, Tehsil- Sadar, Mirzapur., Shri Praveen Kumar,Area: 080 Ha. File No.
5991/5259/Proposal No. SIA/UP/MIN/58620/2019

A presentation was made by the project proponent along with their consultant M/s Paramarsh
servicing Environment and Development. The proponent, through the documents submitted and the
presentation made informed the committee that:-

1. The environmental clearance is sought for Sand stone (Khanda, Gitty, boulders) mine at Gata No.
/Araji /Plot No. 997 mi, Village - Sindhora, Tehsil- Sadar, District- Mirzapur, Uttar Pradesh, Lease
Area: 0.80 ha. (2.00 acre)

The terms of reference in the matter were issued by SEIAA, U.P. vide letter no.
117/Parya/SEAC/5259/2019 dated 08/06/2020.
3. The public hearing was organized on 18/09/2020. Final EIA report submitted by the project

8.

(=]

proponent on 26/11/2020.
4. Salient features of the project as submitted by the project proponent:
1. | On-linc proposal No. SIA/UP/MIN/58620/2019
2. File No. allotted by SEIAA, UP 5991/5259
3. | Name of Proponent Shri Praveen Kumar S/o Shri Anil Kumar
4. | Full correspondence address of proponent | R/o: Mohalla- S.R.23, Golghar
and mobile no. Tehsil & District- Varanasi U.P.

Mobile no. — 9984553083

E mail ID - praveenstonemzp@gmail.com

5. | Name of Project Environmental Clearance for proposed Sand stone (Khanda,
Gitty, boulders) mine at Gata No. /Araji /Plot No. 997 mi,
Lease Area: 0.80 ha. (2.00 acre) at Village - Sindhora, Tehsil-
Sadar, District- Mirzapur, Uttar Pradesh of Shri Praveen

kumar

6. | Project Location (Plot. Khasra/Gata No.) | 997 mi

7. | Name of River Ganga River -2.50* Km (N)
Jargo Dam - 13.55 Km (SE)

8. | Name of Village Sindhora

9. [ Tehsil Sadar

10. | District Mirzapur

11. | Name of Minor Mineral Building Stone (Sand stone)

12. | Sanctioned Lease Area (in Ha.) 0.80 ha

13.| Max. & Min mRL within lease area Highest 122.10 mRL
Lowest: 106.0 mRL

14. | Pillar Coordinates (Verified by DMO) Gata No, /Araji /Plot No. 997 mi, Lease Arca: 0.80 ba.

(2.00 acre) at Village - Sindhora, Tehsil- Sadar, District-

Mirzapur, Uttar Pradesh
Pillar No N E
A 25°05'24.87 | 82°48°34.85"

Page 9 of 39
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479

Minutes of the 433" Meeting of the SEIAA, UP held on 04.01.2021

~ Boulder Mining_at Gata No.:378/2 8 379/2, Village: SherpurPelo, Tehsil
Sand/ Bajari/Boulder Mining at Gata No.-378/2 & 379/2, Village- SherpurPelo, Tehsil-

:;:;;5 District- Saharanpur, U.p., ShriAadeshPandey,, Area 7.00 Ha. File No.
654/Proposal No. SIA/UP/MIN/58589/2020

SEIAA agreed with the recommendations of the SEAC to grant the prior

Enwromwental Clearance to the proposed project along with all the general and sp:cifci)c

conditions as suggested by the SEAC adding following specific condition as follows:-

1 Dnrgcluons/sugges!ions given during public hearing and commitment made t;v the
project proponent should be strictly complied.

2. The project proponent shall obtain the forest clearance and permission of Central

and State Government as per law under the provisions of Forest (conservation) Act,

1980 before the start of work.
The mining lease holders shall, after ceasing mining operations, undertake re-
ch may have been disturbed due to

grassing the mining area and any other area whi
dition which is fit for growth of

their mining activities and restore the land to a con

fodder, flora fauna etc.
If the proposed project is situated in notified area of ground water extraction,

where creation of new wells for ground water extraction Is not allowed,

ament of fresh water shall be met from alternate water sources other than

requir
mission from the competent authority

ground water or legally valid source and per
shall be obtained to use it

t Khand No.-01, Village- BarthaKorsi,

Yamuna River Sand/ Bajari/ Boulder Mining a

Tehsil- Behat, District- Saharanpur, U.P., Shri Deepak Chaudhari,M/s Star Mines,Lease
sal No. SIA/UP/MIN 58603/2020

Area 36.00 Ha. File No. 5989/5653 Pro
SEIAA noted that SEAC has recommen
gone through file and documents and foun
plan geo-coordinates of workable and non-wor
SEIAA opined that project proponent shall clarify the same.

ded to grant EC to the above project. SEIAA
d that in issued ToR and in approved mining
kable area is not mentioned. Hence

Sand Stone Khanda, Gitti Boulder) Mine, at Gata No./Araji No.-897mi Vil
Mirzapur., Shri_Praveen Kumar,Area: 0.80 Ha. File_No.

Sindhora, Tehsil- Sadar,

5991/5259/Proposal No. SIA UP/MIN/58620/2019
SEIAA noted that SEAC has recommended t0 g

gone through file and documents and found that multiple leases are present in the DSR

with same gata no. and project proponent has also not submitted relevant documents
regarding distance between the project and CPA. Hence SEIAA opined that ;he project

proponent shall submit clarification along with relevant documents.

Building Stone (Sand Stone) Mine at Khasra No./Gata No.-519, at Village- Ghasipur,
Neelam Singh area-1.21 ha. File No. 5944

Tehsil-Chunar, Mirzapur, U.P.. S

No. MUP{MIN[S?S‘IS{ZBZO
to the above project. SEIAA
cation is made for 1.21 ha

SEIAA noted that SEAC has reco
EIAA opined that project

gone through the file and documen
time of EIA submission. The SEIAA agreed with

whereas in DSR area is mentioned
proponent shall clarify the same at the

he additional ToR:s to the title proposal for
the following points to TOR -

the recommendation of the SEAC to issue t
id be signed by the consultant

rant EC to the above project. SEIAA

mmended to issue ToR
ts and found that appli
as 0.09 ha. Hence S

conducting EIA studies. The SEIAA also added
1- All pages of technical documents/EIA/EMP etc. shou

wroponeﬂtboth. 2 s | 3011
' #5774,

Amnerure-1o
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Minutes of the 454" MeBeQng of the SEIAA, UP heid on 10,03.2021 T
— s = — " 4

16. Earth (Soil) Excavation at Gata No.-1755 Milocated at Village- Mawar, Tehsil-
Bhognipur, Kanpur_Dehat.,, M/s Siddhi Brick Field, Area:0.4090 Ha. File No.

5697/Proposal No. SIA/UP/MIN/ 157325/2020
SEIAA agreed with thc (ecommendation Of thc SEAC tha‘ the enVironmenta|

clearance for the above project proposal is not required as per MoEF&CC, GOI
notification S.0. 1224(E) dated 28/03/2020 and Environment, Forest & Climate Change,
Section -7, Government of UP G.O. No. 446/81-7-2020-39(parya)/2014 TC-1 dated

01/05/2020 since the ultimate depth of mining is less than 02 m.

17. Sand/Morrum Mining from Ken Riverbed, in Khand No.-03, Gata No.-Part of 100, at
Village-Khapatiha, Tehsil-Pailani, Banda, Area: 16.0 ha. File No. 5310/4564/Proposal

No. SIA/UP/MIN/48227/2018

25.02.2021 452
SEIAA noted that the above project has been taken in its 452™ meeting dated

25.02.2021. Hence, further no action is required.
Yamuna River Sand/ Bajari/ Boulder Mining at Khand No.-01, Village- Bartha Korsi,

Tehsil- Behat, District- Saharanpur, U.P., Shri Deepak Chaudhari,M/s Star Mines, Area
36.00 Ha. ® TFE A A G 3 A Wi, 131, TTH-ave, fewie, WERAQ @

Rrraa W faR—{ane | File No. 5989/5653/Proposal No. SIA/UP/MIN/58603/2020

SEIAA agreed with the recommendation of the SEAC that since, all the points raised
in Shri Pramod complaint dated 27/11/2020 (received in Directorate of Environment on
11/12/2020) has already been clarified by District Magistrate, Saharanpur previously.
Therefore, there is no merit in entertaining the complaint dated 27/11/2020 of Shri
Pramod. Accordingly, the complaint is disposed. SEIAA agreed with the recommendation
of the SEAC meeting dated 09/12/20202 to grant EC along with all the general and
specific conditions as suggested by the SEAC adding following specific condition as

18.

follows:-
1. Directions/suggestions given during public hearing and commitment made by the

project proponent should be strictly complied.

The project proponent shall obtain the forest clearance and permission of Central
and State Government as per law under the provisions of Forest (conservation) Act,
1980 before the start of work.

The mining lease holders shall, after ceasing mining operations, undertake re-
grassing the mining area and any other area which may have been disturbed due to
their mining activities and restore the land to a condition which is fit for growth of
fodder, flora fauna etc.

If the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of
fresh water shall be met from alternate water sources other than ground water or
legally valid source and permission from the competent authority shall be obtained

to use it. /
R L e h

RS L~
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Annexuhe- 12 !
State Level Environment Irnpaﬂlsﬂssessment Authority, Uttarpéesh

Directorate of Environment, U.P.
Vineet Khand-1, Gdmiti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax :91-522-2300 543
E-mail : doeuplho@yahoo.com
Website : www.seizaup com

To,
Shri Deepak Chaudhari,
C-3, Hakeekat Nagar, Near Old Tax Sales Office,
Saharanpur, Behat, Saharanpur, U.P- 244701
Ref. No...8.}13....IPamISEIAAI5989-565312020 Date: 42 6 March, 2021

Sub: Environmental Clearance for Proposed Sand/Bajari/Boulder Mining at Gata No.-1, Village-
Barthakorsi, Tehsil- Behat ,District- Saharanpur, U.P. M/s Star Mines (Leased Area -36.00 Ha).
Dear Sir,

Please refer to your application/letter dated 03-05-2020, 29-05-2020, 15-10-2020, 25-11-2020,
04-12-2020, 11-12-2020, 19-02-2021 & 15-01-2021 addressed lo the Secretary, SEAC, Directorate of
Environment, U.P., Lucknow on the subject as above. The State Level Expert Appraisal Committee
considered the matter in its meetings held on dated 09-12-2020 & 19-02-2021 and SEIAA meeting 10-
03-2021.

A presentation was made by the project proponent along with their consultant M/s Ind Tech
House Consult. The proponent, through the documents submitted and the presentation made informed
the committee that:-

1. The environmental clearance is sought for Sand/Bajari/Boulder Mining at Gata No.-1, Village-
Barthakorsi, Tehsil- Behat ,District- Saharanpur, U.P. M/s Star Mines (Leased Area -36.00 Ha).

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no.
157/Parya/SEAC/5653/2019 dated 30/06/2020.

3. The public hearing was organized on 19/10/2020. Final EIA report submitted by the project

proponent on 25/11/2020.
4. Salient features of the project as submitted by the project proponent:
1. 1On Line Proposal No. SIA/UP/MIN 58603/2020
2. File No. allotted by SEIAA, UP 5989/5653
3. IName of Proponent M/s Star Mines Partner Sri Deepak Chaudhari
4. Full correspondence addressof  (C-33, Hakikat Nagar, Near Old Sales Tax Office
proponent and mobile no. Saharanpur
5. Name of Project rea-36.00 Ha For Sand/Bajari/Boulder Mining at Gata
Eaml, Village- Barthakorsi, Tehsil- Behat District-
ranpur, U.P. M/s Star Mines

6. Project Location(Plot.Khsra/Gata taNo.-1
% g

hehat
Saharanpur
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. E.C. for Proposed Sand/Bajari/Bovlider i M_,l!}.lﬁ_é&a._l.lﬂlul_’lﬂbﬂﬂ}ldlmu Behat District- Saharanpyr, U.P. M/s
star mwimuﬁm« -16.00 Hal.

F‘"" Ultimate of Depth of Mining ____ 3.00m ! g L 2
|28 Nearest metalled road from site_ ~ B3okm : L h
| 29. Water Requirement PURPOSE REQUIREMENT (KLD) |
i Drinking AN e e |
| ! Suppresslon of dust AZOOMENL T - g 5 34
i lantation _tammo ey e Al j
J | Ehers (!f atw) - |
'l | __{_ilal | 18.20(18.00 approx KLD) |
[ 30. Em;;racﬁca{m*—"” ind Tech House Consult QCI No.- NABET/EIA/1821/RA0098 |
'| onsultant with QCI No and Period of Validity- 31-01-2021

eriod ¢ of validity. :
3L rw litigation pcndmg agamsl the No

32. Details of 500 m Cluster Map &  lLetter No-3676/ Khanij /2020 Date-

Certificate verified by Mining 12.03.2020

Officer e
33. Details of Lease Area in '(Sr. No: 5)

approved DSR TELY 41 e R L
34 proposed CERcost 2% of total project cost ieRs 2,66,000
35. Proposed EMP cost 27. 34 Lakhs
36. Length and breadth of Haul 11000 mtr Length & 6m width haulage road

Road | i R

| 37.No. of Trees to be Planted [1188 Trees

5. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time,

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project. N

8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee meetifig held on 09-
12-2020 & 19-02-2021 on the above said project, the State Level Environment Impact Assessment
Authority meetings held on 10-03-2021 has decided to grant the Environmental Clearance to the title
project for collection of 7.56,000m° /Annum is proposed lease area 36.00 ha subject to effective
implementation of the following General Conditions and specific conditions:;

General condition:

1. This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

2. Forest clearance shall be taken by the proponent as necessary under law.

3. Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change in
mining technology, modernization and scope of working shall again required prior environmental
clearance as per EIA notification, 2006.

4. No change in the calendar plan including excavation, quantum of mineral and waste shall be
made.

5. Mining will be carried out as per the appraved mining plan, In case of any violation of mining plan,
the Environmental Clearance given by SEIAA will stand cancelled,

6. Four ambient air quality monitoring stations shall be established in the core zone as well as in the
buffer zone for RSPM, SPM, SO,, NO, monitoring. Location of the stations should be decided
based on the meteorological data, topographical features and environmntaw and ecolagically
sensitive targets and frequency of monitorin '

... Pollution Control Board. The monitored data for
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S1ar Mines (Leased Ares - 16.00 Ha)

Data on amblent air quality (RPM, SPM, $0,, NO,) should be regularly submitted to the Regional
office, Molf, Gol, Lucknow and the State Poliution Control Board / Central Pollution Control
Board once In six months

Ambient alr quality at the boundary of the mine premises shall confirm to the norms prescribed in
MoEF notification no. GSR/826(E) dt. 16.11.09.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading and at transler points shall be provided and
properly maintained

Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc. shall be provided with ear plugs / muffs and heaith
records of the workers shall be maintained.

Industrial waste water (workshop and waste water from the mine) should be properly collected,
treated so as to conform to the standards prescribed under GSR 422 (£) dated 19th May, 1993
and 31st December, 1993 or as amended from time to time. Oil and grease trap shall be installed
before discharge of workshop effluents.

Personnel working in areas shall be provided with protective respiratory devices like mask
and they shall also be imparted adequate training and information on safety and health aspects.
Special measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities.

The transportation of the materials shall be limited to day hours time only.

Provision shall be made for the housing the labourers within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water, medical
health care, créche etc. The housing may be in the form of temporary structures to be removed
after the completion of the project.

A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.
The Project Proponent shall inform to the Regional Office, MoEF, Gol, Lucknow and State
Pollution Control Board regarding date of financial closures and final approval of the project by
the concerned authorities and the date of start of land development work.

The funds earmarked for environmental protection measures shali be kept in separate
account and shall not be diverted for other purpose. Year wise expenditure shall be reported to
the MoEF, Gol, Lucknow and State Pollution Control Board

The Regional Office, MoEF, Gol, Lucknow and State Pollution Control Board shall monitor
compliance of the stipulated conditions. A complete set a documents including Environment
Impact Assessment Report, Environmental Management Plan, Public hearing and other
documents information should be given to Regional Office of the MoEF, Gol, Lucknow and State
Pollution Control Board

A copy of the environmental clearance shall be submitted by the Project Proponent to the Heads
of the Local Bodies, Panchayat and Municipal Bodies as applicable in the matter.

The Project Proponent shall advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 dwsdlhe
issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Level Enviror l'lt’lnpiﬂ
Assessment Authority (SEIAA).

The Project Proponent has to submit half yearly :nmplianee report of the w print

environmental clearance terms and conditions in hard and soft caw to tha
15t June and 15t December of each calendar year, ' e
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Star Mines (Leased Ared - 36,00 Ma)

Specific Conditions:

. Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied

The project proponent shall obtain the forest clearance and permission of Central and State
Government as per law under the provisions of Forest (conservation) Act, 1980 before the start of

L

work

1 The mining lease holders shall, after ceasing mining operations, undertake re grassing the mining
area and any other area which may have been disturbed due to their mining activities and restore
the land 1o a condition which is fit for growth of fodder, flora fauna etc.

4. If the proposed project is situated In notified area of ground water extraction, where creation of
new wells for ground water extraction Is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission from
the competent authority shall be obtained to use it.

5 At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

6 This environmental clearance does not create or verify any claim of applicant on the proposed
site/activity.

7 In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and area is less than
05Sha, but factually the distance is less than 500 mt and the mine is located in cluster of area equal
or more than 05ha, the E.C issued will stand revoked.

8  This environmental clearance shall be subject to valid lease in favour of project proponent for the
proposed mining proposals. In case, the project proponent does not have a valid lease, this
environmental clearance shall automatically become nulf and void.

9. The Environmental clearance will be co-terminus with tha mining lease period/Mining Plan.

10. Explosive cannot be stored on the site.

11. A comprehensive EIA including mining areas within 15 K.M. to assess impact of the mining activity

on the surrounding area shall be undertaken and report submitted to this Authority within one

year.
12. No two pits shall be simultaneously worked i.e. before the first is exhausted andreclamation work

completed, no mineral bearing area shall be worked.

13. After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation works in the exhausted pit shall be completed so as to ensure that
reclamation, forest cover and vegetation are visible during the first year of mining operations in
the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore bearing area is worked for expansion.

14 Adequate buffer zone shall be maintained between two consecutive mineral bearing deposits.

15. Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

16. Green belt development shall be carried out considering CPCB guidefines including selection of

plant species and in consultation with the local DFO / Agriculture Department. Herbs and shrubs

shall also form a part of afforestation programmebesides tree plantation. The company shall
involve local people for plantation programme. Details of year wise afforestation programme
including rehabilitation of mined out area shall be submitted to the Regional Office, MoEF&CC,

Gol, Lucknowevery year.

Blast vibrations study shall be conducted and a observation report submitted to the Regional

office, MOE&CC, Gol, Lucknow and UPPCB within six months. The report shall also include

measures for prevention of blasting associated impact on nearby houses and agricultural fields.

Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be

17.

18.
carried out in the day time only.
19. Appropriate amn;ament for shelter and drinking water for ttw nﬁm workers has to be ensured
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Mainte
tenance of village roads used for transportation of minerals are to be done by th
¢ done Dy the

20
51 :tompanv regularly at its own expenses, The roads shall be black topped
& aln water harvesting shall be undertaken to recharge the ground s;aalt'r SOu
) 4 : fCe.
Status of implementation shall be submitted to the Regional Office MoEF&C‘::eG . Luck
and UP Pollution Control Board within six months and thereafter eve B
consequent year Ry PO, on s
23, Self environmental audit shall be cond
b ucted annually. Every three years thi i
audit shall be carried out. ; it
20 Measures for prevention and control of soil erosion and management of siit shall be undertaken

Protection of dumps against erosion shall be carried out with geo textile matting or other suitable

material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes

Dumps shall be protected by retaining walls,
25. Trenches / garland drains shall be constructed at foot of dumps and coco filters instalied at

regular intervals to arrest silt from being carried to water bodies. Adequate number of Check

and Gully Plugs shall be constructed across seasonal/perennial naliahs, if any flowing

Dams
¢- sifting at regular intervals shall be carried out.

through the ML area and silts arrested. D
Garland drain of appropriate size, gradient and length shall be constructed for both mine

for waste dump and sump capacity shall be designed keeping 50% safety margin over and

above peak sudden rainfall (based on 50 years data) and maximum discharge in the area

adjoining the mine site. Sump capacity shall also provide adequate retention period to allow

proper settling of silt material. Sedimentation pits shall be constructed at the corners of the

garland drains and de- silted at regular intervals.

Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be
ctivity and records

regularly monitored for contamination and depletion due to mining 3
maintained. The monitoring data shall be submitted to the Regional Office, MOEF, Gol,
d regularly. Further, monitoring points shall be located

Lucknow and U.P. Pollution Contral Boar
between the mine and drainage in the direction of flow of ground water shall be set up and

26. 3
pit and

27.

dust emission shall be regularly monitored
ing schools and other public amenities
licable) and records submitted to the
Control Board regularly.

d and RSPM level in
long with other

records maintained.
28 Fugitive dust generation sh
at locations of nearest

all be controlled. Fugitive
human habitation (includ
located nearest O SOUTCES of dust generation as app
Regional Office, MOEF&CC, Gol, Lucknow and U.P. Pollution
29. Baseline data for ambient air quality shall be generated and maintaine
ambient air in the nearby human habitation (villages) shall also pe monitored 3

parameters.
30. Corporate Environmental Responsibility (CER)
iture to be submitt

shall be by the praject proponent and the details of
ed as per the guidelines provided in the recent CER

the various heads of expend i ded . |
notification No. 22-65/2017-1A.111 dated 01/05/2018. Work to be executed with installation of five
hand pumps for drinking water, solar light in villages of streets, nqnstruction of two numher__s of
tailets at the primary school with name displayed and address and details of beneficiary gnd gram
pradhan along with phone number, photographs should be submitted to Directorate as well as to
the District magistrate / Chief Development officers. \ o

31, Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable

' i st takes place.
mechanism so that no spillage of mineral/dust takes p 4 . A

32 Occupational health and safety measures for the workers including id_entiﬁcanon of :o':rehted
" heaith hazards, training on malaria eracEy od health 11608 2P 'm.m'm" i
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Star Mines (Leased Area -36,00 Ha)

The project proponent will ensure for providing employment to local people as per requirement,
necessary protection measures around the mine pit and waste dump and garland drain around
the mine pit and waste dump

Top soil / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of mined
out area. Top soil shall be separately stacked for utilization later for reclamation and shall not be
stacked along with over burden.

Over burden (OB) shall be stacked at earmarked dump site(s) only and shall not be kept active for
long period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably
be of maximum 10 m and overall slope of the dump shall not exceed 35°. The OB dump shall be
backfilled. The OB dumps shall be scientifically vegetated with suitable native species to prevent
erosion and surface run off.

Monitoring and management of rehabilitated areas shall continue until the vegetation becomes
self sustaining. Compliance status shall be submitted to the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow and U.P. Pollution Control Board on six monthly basis.

Slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by
indian Bureau of Mines.

Permission for abstraction of ground water shall be taken from Central Ground Water Board.
Regular monitoring of ground and surface water sources for level and quality shall be carried out
by establishing a network of existing wells and constructing new piezometers during the
mining operation. The monitoring shall be carried out four times in a year i.e. pre-monsoon
(April-May), monscon (August), post-monsoon (November) and winter (January) and the data
thus collected shall be regularly sent to MoEF&CC, Central Ground Water Authority and
Regional Director, Central Ground Water Board

The waste water from the mine shall be treated to conform to the prescribed standards
before discharging in to the natural stream. The discharged water from the Tailing Dam, if any
shall be regularly monitored and report submitted to the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow, Central Pollution Control Board and the State Pollution
Control Board. :

Hydro geological study of the area shall be reviewed by the project proponent annually. In
case adverse effect on ground water quality and quantity is observed mining shall be stopped
and resumed only after mitigating steps to contain any adverse impact on ground water is
implemented.

Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under
Central Motor Vehicle Rules, 1989 and its amendments, The vehicles transporting minerals
shall be covered with a tarpaulin or other suitable enclosures so that no dust particles / fine
matters escape during the course of transportation. No overloading of minerals for transportation
shall be committed. The trucks transporting minerals shall not pass through wild life sanctuary, if

any in the study area.
Prior permission from the Competent Authority shall be obtained for extraction of ground water,

if any.

A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Regional
office, Ministry of Environment & Forests, Gol, Lucknow and U.P. Pollution Control Board 5 years
in advance of final mine closure for approval.

Project Proponent shall explore the possibility of using solar energy where ever possible.
Commitment towards CER has to be followed strictly.

Regular health check-up record of the mine workers has to be maintained at site in 3 proper

register. it should be made available for inspection whenever asked.
Pmi!et Praponent has to smcﬂv fglbw !he‘ﬂireﬂiodguﬂelﬁws issued by WEE&EC,CPCB
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You shall also ensure that the proposed site is not a part of any no development 10ne al
required/ prescribed/identified under law. In case of violation, this permission shall automatically deem

10 be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this
clearance shall sutomatically deem to be cancelled

Any appeal against this £C shall lie with the National Green Tribunal, if preferred, within 3 period
of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability insurance Act, 1991 along with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Envitonmental Clearance within 03 months of issuance of this clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
implemented to the satisfaction of SEIAA/MoEF . SEIAA may impose additional environmental conditions
or modify the existing ones, if necessary

This is to request you to take further necessary action in matter as per provisions of Gazetts
Notification No. S.0. 1533(F) dated 14/09/2006, as amended and send regular comgliance regorts to
mm.smwm‘mwmm. R

% T Priockeal Secrtary, Enviromint, 1P, Gove; Lackno P
2. Advisor, IA Division, Ministry of Environment, Forests & Climate Char
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